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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 1st January, 2026
No. HHC/Admn.16(9)74-XIII-Part.— Hon'ble the Chief Justice, in exercise of the powers

vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
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Control) Rules, 2007, has been pleased to appoint Sh. Sunil Kumar (HIM/45/2014), Ms. Shiwalee
(HIM/85/2023), Advocate(s), as Oath Commissioners at Jogindernagar, District Mandi, H.P. for a
period of two years w.e.f.- 06-01-2026, for administering oaths and affirmations on affidavits to the
deponents under the aforesaid Codes and Rules.

By order of Hon'ble the Chief Justice,
Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 2nd January, 2026

No. HHC/Admn.6(24)74-X-part.—The Hon'ble High Court of Himachal Pradesh, in
exercise of the powers vested in it under Sub Section 7 of H.P. Courts Act, 1976 and under
Sections 8(3) and 8(6) of the Bhartiya Nagrik Suraksha Sanhita, 2023, is please to confer the
powers of District and Sessions Court upon the Additional District and Sessions Judge, Amb to
receive and register all triable civil and criminal cases pertaining to Sub-Division(s) Amb District

Una H.P.

By order,
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 3rd January, 2026

No. HHC/Estt.3(642)/2009.—13 days commuted leave on and with effect from 15-12-2025
to 27-12-2025 with permission to suffix Sunday fell on 28-12-2025, is hereby sanctioned, ex-post-
facto, in favour of Sh. Dayal Singh Thakur, Court Master (since retired) of this Registry.

Certified that Sh. Dayal Singh Thakur has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

By order,
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 1st January, 2026
No. HHC/GAZ/14-363/2015.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto sanction of 06 days’ commuted leave w.e.f. 02-12-2025 to 07-12-2025 in favour of
Sh. R. Mihul Sharma, Senior Civil Judge-cum-ACJM-II, Solan.

Certified that Sh. R. Mihul Sharma, had joined the same post and at the same station from
where he proceeded on leave after the expiry of the above period of leave.

Also certified that Sh. R. Mihul Sharma, would have continued to hold the post of Senior
Civil Judge-cum-ACIM-II, Solan but for his proceeding on leave for the above period.

By order,
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 3rd January, 2026

No. HHC/Admn.16(9)74-XIII-Part.—Hon'ble the Chief Justice, in exercise of the powers

vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya

Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &

Control) Rules, 2007, has been pleased to appoint Ms. Anjali (HIM/618/2023), Advocate as Oath

Commissioner at Sarkaghat, District Mandi, H.P. for a period of two years w.e.f. 11-01-2026, for

administering oaths and affirmations on affidavits to the deponents under the aforesaid Codes and
Rules.

By order of Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 3rd January, 2026
No. HHC/Admn.16(9)74-XI1I-Part—Hon'ble the Chief Justice, in exercise of the powers

vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
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Control) Rules, 2007, has been pleased to appoint Sh. Dev Raj (HIM/46/2014), Ms. Parvati
(HIM/686/2023) and Sh. Harit Vatsi (HIM/759/2024), Advocates as Oath Commissioners at Gohar,
District Mandi, H.P. for a period of two years w.e.f. 08-01-2026, for administering oaths and
affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order of Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 3rd January, 2026

No. HHC/Admn.16(9)74-XIII.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Sh. Piush Sharma (HIM/252/2014), Sh. Rangila
Ram (HIM/31/2014) and Ms. Nivedita (HIM/301/2018), Advocates, as Oath Commissioners at
Karsog, District Mandi, H.P. for a period of two years w.e.f. 06-01-2026, for administering oaths
and affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By order of Hon'ble the Chief Justice,

Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 5th January, 2026

No. HHC/Admn.E.5(12)/2022-PS.—In exercise of the powers vested in him under Rule 9
of the Himachal Pradesh District Judiciary Staff (Recruitment, Promotion, Control, Conduct,
Discipline and other Conditions of Service) Rules, 2022, Hon’ble the Chief Justice has been
pleased to promote/appoint Smt. Poonam Rani, Executive Assistant, O/o District & Sessions Judge,
Sirmaur at Nahan, H.P., as Private Secretary (Selection Post) in the office of District and Sessions
Judge, Sirmaur at Nahan, H.P., in the Pay Matrix Level 16, w.e.f. 01-02-2026.

By order,
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 6th January, 2026

No. HHC/Estt.3(515)/2001-1.—06 days earned leave w.e.f. 22-12-2025 to 27-12-2025,
with permission to affix Sundays fell on 21-12-2025 & 28-12-2025, is hereby sanctioned in favour
of Shri C.M. Thakur, Secretary of this Registry.

Certified that Shri C.M. Thakur has joined the same post and at the same station from where
he had proceeded on leave, after expiry of the above leave period.

Certified that Shri C.M. Thakur would have continued to officiate the same post of
Secretarybut for his proceeding on leave.

By order,
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 6th January, 2026

No. HHC/Estt.3(406)/95-11.—05 days earned leave on and with effect from 27-01-2026 to
31.01.2026, with permission to prefix Sunday and gazetted holiday falling on 25-01-2025 &
26-01-2025 and suffix Special Casual Leave and Sundays w.e.f. 01-02-2026 to 22-02-2026, is
hereby sanctioned in favour of Shri Gopal Sawroop Kaushal, Deputy Registrar of this Registry.

Certified that Shri Gopal Sawroop Kaushal is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,
Registrar General.

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION

Shimla-2, the... December, 2025

LEP-A003/8/2025-LEP.—Whereas, Shri Jitender Kumar s/o Late Shri Roshan Lal, r/o
V.P.O. Dhanotu, Tehsil Shahpur, District Kangra (H.P.) has filed an application dated 04-09-2025
before the Secretary (Labour Employment & O.P.) to the Government of Himachal Pradesh, in
terms of Section-17(2) of the Working Journalists and Other Newspaper Employees (Conditions of
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Service) and Miscellancous Provisions Act, 1955, in lieu of the reference notification No.
LO/DSL/IV LL/WIJA/19/2019-782-787, dated 11/23-11-2019 made by Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala And;

Whereas, Shri Jitender Kumar s/o Late Shri Roshan Lal, r/o V.P.O. Dhanotu, Tehsil
Shahpur, District Kangra, H.P. has earlier filed his claim dated 04-09-2019 before the Labour
Officer-cum-Conciliation Officer, Kangra at Dharamshala in terms of Section-17 of the Working
Journalists and Other Newspaper Employees (Conditions of Service) and Miscellaneous Provisions
Act, 1955 against the CMD Divya Himachal Prakashan Pvt. Ltd., Kangra Pathankot Marg, Old
Matour, Tehsil and District Kangra, H.P. for non-payment of arrear of wages, as difference of
wages as per recommendation of Majithia Wage Board. The Labour Officer-cum-Conciliation
Officer, Kangra at Dharamshala, District Kangra tried to settle the claim application amicably, but
the same could not be settled and he made the reference to the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No. LO/DSL/IV
LL/WJA/19/2019-782-787, dated 11/23-11-2019 and the same is registered as Reference No. 150
of 2019 before the Ld. Labour Court-cum-Industrial Tribunal and same is pending for adjudication
And;

Whereas, in similar matter the Ld. Labour Court-cum-Industrial Tribunal, Shimla vide
award dated 18-10-2024 in reference No. 74/2017 titled as Ravinder Sharma versus M/s Dainik
Prakashan Ltd., which has been referred by the Labour Officer-cum-Conciliation Officer, Shimla
for legal adjudication has already been rejected the reference Notification, the operative part of
award dated 18-10-2024 is as under:—

“42. Thus, it is amply clear from the above judgments that powers under Section 17(2) of
the Act cannot be delegated to the Labour-cum-Conciliation Officer, Shimla to make a
reference under Section 17(2) of the Act nor any such notification has been produced or
brought to the notice of this Court that the Labour-cum-Conciliation Officer, Shimla was
authorized to make a reference to this Court even under Section 17(2) of the Act.

43. In view of the discussion made hereinabove, and in view of the ratio of judgment of
Hon’ble High Court of Bombay at Nagpur bench, followed by the Hon’ble High Court of
Bombay at Aurangabad Bench (supra), that the Government cannot delegate its powers
under Section 17(2) of the Act to any Labour Officer to file a reference in this regard before
this Court. The reference, thus, which has been made to this Court is without any
jurisdiction and the same is not maintainable. In view of above discussion issues no. 1 and 2
are decided against the petitioner whereas issue no. 3 is decided in favour of the
respondents.

RELIEF

44. In view of my findings on issues no. 1 to 3, above, the claim filed by the petitioner
fails and hereby dismissed. The reference is answered in the aforesaid terms. Let a copy of
this award be communicated to the Appropriate Government as well as to the Labour
Officer, Shimla zone for further action. The file after due completion be tagged with the
main file.” And;

Whereas, in another similar matter the Ld. Labour Court-cum-Industrial Tribunal, Kangra at
Dharamshala vide award dated 04-08-2025 in reference No. 06/2020 titled as Sunil Kumar versus
M/s Divya Himachal Prakashan Pvt. Ltd., which has been referred by the Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala for legal adjudication, has held that the reference
which has been made to the Ld. Labour Court by the authority is without jurisdiction as State
Government does not have any power to delegate its authorities under Section 17 Clause 2 of the
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Governing Act and reference made to the Ld. Labour Court is defective and also held that the State
Government shall be at liberty to remove defect in process of making the reference And;

Whereas, application dated 04-09-2025 filed before Secretary (Labour Employment & O.P.)
to the Government of Himachal Pradesh and claim application dated 04-09-2019 filed before
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala by Shri Jitender Kumar have
been considered and examined alongwith latest awards passed by Ld. Labour Courts and orders by
the Hon’ble High Court of H.P. by the undersigned while exercising the powers conferred under
sub-section (2) of Section-17 of the Working Journalists and other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, decided that claim application
dated 04-09-2019 is required to be legally adjudicated by the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala. Therefore, the earlier reference to the Ld. Labour Court-cum-
Industrial Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No.
LO/DSL/IV LL/WIJA/19/2019-782-787, dated 11/23-11-2019 has been withdrawn.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application dated
04-09-2019 to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, with the
following term of reference for adjudication:—

“Whether Shri Jitender Kumar s/o Late Shri Roshan Lal, r/o V.P.O. Dhanotu, Tehsil
Shahpur, District Kangra, H.P. is entitled for wages and other benefits as per claim
application dated 04-09-2019 (copy enclosed) filed in terms of Section 17(2) of the
Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 from The CMD Divya Himachal Prakashan Pvt. Ltd.,
Kangra Pathankot Marg, Old Matour, Tehsil and District Kangra (H.P.)?”

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Kangra at Dharamshala Distt.
Kangra, Himachal Pradesh.

Sd/-

(PRIYANKA BASU INGTY)

Secretary (Lab. Emp. & O.P).

LABOUR EMPLOYMENT & O.P. DEPARTMENT

NOTIFICATION
Shimla-2, the 22nd December, 2025

LEP-A003/5/2025-LEP.—Whereas, Shri Arvind Thakur s/o Late Shri Amar Singh, r/o c/o
Gyan Cottage, Near Hateshwari Temple, New Shimla, Sector-1, Shimla, H.P. has filed his claim
dated 01-04-2025 before the Labour Officer-cum-Conciliation Officer, Shimla in terms of Section-
17 of the Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 against (1) M/s Amar Ujala Limited, Through its Managing
Director, Registered Office at 1101, 11th Floor, Antriksh Bhawan, 22, Kasturba Gandhi Marg,
Connaught Palace, New Delhi-110001, (2) M/s Amar Ujala Web Services Pvt. Ltd. Through its
Directors Registered Office at 1101, 11th Floor, Antriksh Bhawan, 22, Kasturba Gandhi Marg,
Connaught Palace, New Delhi-110001, (3) The Appointing Authority/HR Head, M/s Amar Ujala
Limited, C-21, Sector-59, Noida, UP-201301, (4) The Appointing Authority/HR Head, M/s Amar
Ujala Web Services Pvt. Ltd., C-21, Sector-59, Noida, UP-201301 for recovery of the amount of
arrears of differences of old and revised wages & PF contribution in terms of the Majithia Wage
Board Recommendations w.e.f. 10-03-2014 to 30-12-2023 And;
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Whereas, the Labour Officer-cum-Conciliation Officer, Shimla tried to settle the claim
application amicably, but the same could not be settled and he sent a report to the Government. The
report sent by the Labour Officer-cum-Conciliation Officer, Shimla and claim application dated
01-04-2025 filed by Shri Arvind Thakur have been considered and examined by the undersigned
while exercising the powers conferred under sub-section (2) of Section-17 of the Working
Journalists and other Newspaper Employees (Conditions of Service) and Miscellaneous Provisions
Act, 1955, the undersigned has decided that this claim application is required to be legally
adjudicated by the Ld. Labour Court-cum-Industrial Tribunal, Shimla.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application to
the Ld. Labour Court-cum-Industrial Tribunal, Shimla, with the following term of reference for
adjudication:—

“Whether Shri Arvind Thakur, s/o Late Shri Amar Singh, r/o C/O Gyan Cottage, Near
Hateshwari Temple, New Shimla, Sector-1, Shimla, H.P. is entitled for wages and other
benefits as per claim application dated 01-04-2025 (copy enclosed) filed in terms of
Section-17 (2) of the Working Journalists and Other Newspaper Employees (Conditions of
Service) and Miscellaneous Provisions Act, 1955 from (1) M/S Amar Ujala Limited,
Through its Managing Director, Registered Office at 1101, 11th Floor, Antriksh Bhawan,
22, Kasturba Gandhi Marg, Connaught Palace, New Delhi-110001, (2) M/s Amar Ujala
Web Services Pvt. Ltd. Through its Directors Registered Office at 1101, 11th Floor,
Antriksh Bhawan, 22, Kasturba Gandhi Marg, Connaught Palace, New Delhi-110001, (3)
The Appointing Authority/HR Head, M/s Amar Ujala Limited, C-21, Sector-59, Noida, UP-
201301, (4) The Appointing Authority/HR Head, M/s Amar Ujala Web Services Pvt. Ltd.,
C-21, Sector-59, Noida, UP-201301? If so, with what details?”

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Shimla, Distt. Shimla,
Himachal Pradesh.

Sd/-
(PRIYANKA BASU INGTY),
Secretary (Lab. Emp. & O.P).

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION

Shimla-2, the 22nd December, 2025

LEP-A003/6/2025-LEP.—Whereas, Shri Ritesh Guleria s/o Shri Mahendra Singh, Village
Sani Mohari, P.O. Alathu, Mandi, District Mandi, H.P.-176302 has filed an application dated
09-09-2025 before the Secretary (Labour Employment & O.P.) to the Government of Himachal
Pradesh, in terms of Section-17(2) of the Working Journalists and Other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, in lieu of the reference
notification No. LO/SML/ID/Majithia/30/2020-1026, dated 09-09-2021 (and corrigendum vide
letter No. LO/SML/ID/Majithia/20/2020-655 dated 21-06-2022) made by Labour Officer, Shimla-
cum-Authority specified And;

Whereas, Shri Ritesh Guleria s/o Shri Mahendra Singh, Village Sani Mohari, P.O. Alathu,
Mandi, District Mandi, H.P. has earlier filed his claim dated 01.10.2020 before the Labour Officer-
cum-Conciliation Officer, Shimla in terms of Section-17 of the Working Journalists and Other



ST, feATeeT Uer, 19 SIFas), 2026 /29 WY, 1947 10315

Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act, 1955 against (1)
The Managing Director M/s Amar Ujala Limited 1101, 11th Floor, Antriksh Bhawan, 22 Kasturba
Gandhi Marg, Connaught Palace, New Delhi-110001, (2) The Editorial Department Head, M/s
Amar Ujala Ltd., New Land Estate, Timber House Circular Road, Shimla, H.P.-171001 for non-
payment of arrear of wages, as difference of wages actually drawn and due as per recommendation
of Majithia Wage Board. The Labour Officer-cum-Conciliation Officer, Shimla tried to settle the
claim application amicably, but the same could not be settled and he made the reference to the Ld.
Labour Court-cum-Industrial Tribunal Shimla for legal adjudication vide Notification No.
LO/SML/ID/Majithia/30/2020-1026, dated 09-09-2021 and the same is registered as Reference No.
18 of 2022 before the Ld. Labour Court-cum-Industrial Tribunal and same is pending for
adjudication And;

Whereas, in similar matter of Ravinder Sharma versus M/s Dainik Prakashan Ltd. referred
by the Labour Officer-cum-Conciliation Officer, Shimla to Ld. Labour Court-cum-Industrial
Tribunal Shimla for legal adjudication has already been rejected by the Ld. Labour Court vide
award dated 18-10-2024 and the operative part of award dated 18-10-2024 is as under:—

“42. Thus, it is amply clear from the above judgments that powers under Section 17(2) of
the Act cannot be delegated to the Labour-cum-Conciliation Officer, Shimla to make a
reference under Section 17(2) of the Act nor any such notification has been produced or
brought to the notice of this Court that the Labour-cum-Conciliation Officer, Shimla was
authorized to make a reference to this Court even under Section 17(2) of the Act.

43. In view of the discussion made hereinabove, and in view of the ratio of judgment of
Hon’ble High Court of Bombay at Nagpur bench, followed by the Hon’ble High Court of
Bombay at Aurangabad Bench (supra), that the Government cannot delegate its powers
under Section 17(2) of the Act to any Labour Officer to file a reference in this regard before
this Court. The reference, thus, which has been made to this Court is without any
jurisdiction and the same is not maintainable. In view of above discussion issues no. 1 and 2
are decided against the petitioner whereas issue no. 3 is decided in favour of the
respondents.

RELIEF

44. In view of my findings on issues no. 1 to 3, above, the claim filed by the petitioner fails
and hereby dismissed. The reference is answered in the aforesaid terms. Let a copy of this
award be communicated to the Appropriate Government as well as to the Labour Officer,
Shimla zone for further action. The file after due completion be tagged with the main file.”

Whereas, application dated 09-09-2025 filed before Secretary (Labour Employment & O.P.)
to the Government of Himachal Pradesh and claim application dated 01-10-2020 filed before
Labour Officer-cum-Conciliation Officer, Shimla by Shri Ritesh Guleria have been considered and
examined alongwith latest awards passed by Ld. Labour Courts and orders by the Hon’ble High
Court of H.P. by the undersigned while exercising the powers conferred under sub-section (2) of
Section-17 of the Working Journalists and other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955, decided that claim application 01-10-2020 is required to be
legally adjudicated by the Ld. Labour Court-cum-Industrial Tribunal, Shimla. The earlier reference
to the Ld. Labour Court-cum-Industrial Tribunal Shimla for legal adjudication vide Notification No.
LO/SML/ID/Majithia/30/2020-1026, dated 09-09-2021 has been withdrawn.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application dated
01-10-2020 to the Ld. Labour Court-cum-Industrial Tribunal, Shimla, with the following term of
reference for adjudication:—
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“Whether Shri Ritesh Guleria s/o Shri Mahendra Singh, Village Sani Mohari, P.O. Alathu,
Mandi, District Mandi, H.P.-176302 is entitled for wages and other benefits as per claim
application dated 01-10-2020 (copy enclosed) filed in terms of Section 17(2) of the
Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 from (1) The Managing Director M/s Amar Ujala
Limited 1101, 11th Floor, Antriksh Bhawan, 22 Kasturba Gandhi Marg, Connaught Palace,
New Delhi-110001, (2) The Editorial Department Head, M/s Amar Ujala Ltd. New Land
Estate, Timber House Circular Road, Shimla, H.P.?

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Shimla, Distt. Shimla,
Himachal Pradesh.

Sd/-
(PRIYANKA BASU INGTY),

Secretary (Lab. Emp. & O.P).

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION
Shimla-2, the 22nd December, 2025

LEP-A003/7/2025-LEP.—Whereas, Shri Rajiv Goswami s/o Late Shri Desraj Goswami,
r/o Nalsuha, Tehsil Dehra, District Kangra (H.P.) has filed an application dated 06-09-2025 before
the Secretary (Labour Employment & O.P.) to the Government of Himachal Pradesh, in terms of
Section-17(2) of the Working Journalists and Other Newspaper Employees (Conditions of Service)
and Miscellaneous Provisions Act, 1955, in lieu of the reference notification No. LO/DSL/IV
LL/WJA/24/2019-973, dated 06-01-2020 made by Labour Officer-cum-Conciliation Officer,
Kangra at Dharamshala And,

Whereas, Shri Rajiv Goswami s/o Late Shri Desraj Goswami, r/o Village Suked, P.O.
Nalsuha, Tehsil Dehra, District Kangra (H.P.) has earlier filed his claim dated 28-09-2019
(received on 01-10-2019) before the Labour Officer-cum-Conciliation Officer, Kangra at
Dharamshala in terms of Section-17 of the Working Journalists and Other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955 against (1) The M/S Jagran
Prakashan Ltd., Registered Office at Jagran Building 2, Sarvodaya Nagar, Kanpur (U.P.) (2) The
Chief General Manager, M/S Jagran Prakashan Ltd., Vill. Banoi, P.O. Rajol, Tehsil Shahpur,
District Kangra (H.P.). (3) The General Manager, M/S Jagran Prakashan Ltd., Vill. Banoi, P.O.
Rajol, Tehsil Shahpur, District Kangra (H.P.) for non-payment of arrear of wages, as difference of
wages as per recommendation of Majithia Wage Board. The Labour Officer-cum-Conciliation
Officer, Kangra at Dharamshala, District Kangra tried to settle the claim application amicably, but
the same could not be settled and he made the reference to the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No. LO/DSL/IV
LL/WJA/24/2019-973, dated 06-01-2020 and the same is registered as Reference No. 07 of 2020
before the Ld. Labour Court-cum-Industrial Tribunal and same is pending for adjudication And;

Whereas, in similar matter the Ld. Labour Court-cum-Industrial Tribunal, Shimla vide
award dated 18-10-2024 in reference No. 74/2017 titled as Ravinder Sharma versus M/s Dainik
Prakashan Ltd., which has been referred by the Labour Officer-cum-Conciliation Officer, Shimla
for legal adjudication has already been rejected the reference Notification, the operative part of
award dated 18-10-2024 is as under:—
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“42. Thus, it is amply clear from the above judgments that powers under Section 17(2) of
the Act cannot be delegated to the Labour-cum-Conciliation Officer, Shimla to make a
reference under Section 17(2) of the Act nor any such notification has been produced or
brought to the notice of this Court that the Labour-cum-Conciliation Officer, Shimla was
authorized to make a reference to this Court even under Section 17(2) of the Act.

43. In view of the discussion made hereinabove, and in view of the ratio of judgment of
Hon’ble High Court of Bombay at Nagpur bench, followed by the Hon’ble High Court of
Bombay at Aurangabad Bench (supra), that the Government cannot delegate its powers
under Section 17(2) of the Act to any Labour Officer to file a reference in this regard before
this Court. The reference, thus, which has been made to this Court is without any
jurisdiction and the same is not maintainable. In view of above discussion issues no. 1 and 2
are decided against the petitioner whereas issue no. 3 is decided in favour of the
respondents.

RELIEF

44. In view of my findings on issues no. 1 to 3, above, the claim filed by the petitioner fails
and hereby dismissed. The reference is answered in the aforesaid terms. Let a copy of this
award be communicated to the Appropriate Government as well as to the
Labour Officer, Shimla zone for further action. The file after due completion be tagged with
the main file.” And;

Whereas, in another similar matter the Ld. Labour Court-cum-Industrial Tribunal, Kangra at
Dharamshala vide award dated 04-08-2025 in reference No. 06/2020 titled as Sunil Kumar versus
M/s Divya Himachal Prakashan Pvt. Ltd., which has been referred by the Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala for legal adjudication, has held that the reference
which has been made to the Ld. Labour Court by the authority is without jurisdiction as State
Government does not have any power to delegate its authorities under Section 17 Clause 2 of the
Governing Act and reference made to the Ld. Labour Court is defective and also held that the State
Government shall be at liberty to remove defect in process of making the reference And;

Whereas, application dated 06-09-2025 filed before Secretary (Labour Employment & O.P.)
to the Government of Himachal Pradesh and claim application dated 28-09-2019 filed before
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala by Shri Rajiv Goswami have
been considered and examined alongwith latest awards passed by Ld. Labour Courts and orders by
the Hon’ble High Court of H.P. by the undersigned while exercising the powers conferred under
sub-section (2) of Section-17 of the Working Journalists and other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, decided that claim application
28-09-2019 is required to be legally adjudicated by the Ld. Labour Court-cum-Industrial Tribunal,
Kangra at Dharamshala. Hence, the earlier reference to the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No. LO/DSL/IV
LL/WJA/24/2019-973, dated 06-01-2020 has been withdrawn.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application dated
28.09.2019 to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, with the
following term of reference for adjudication:—

“Whether Shri Rajiv Goswami s/o Late Shri Desraj Goswami, r/o Village Suked, P.O.
Nalsuha, Tehsil Dehra, District Kangra (H.P.) is entitled for wages and other benefits as
per claim application dated 28-09-2019 (copy enclosed alongwith record) filed in terms of
Section 17(2) of the Working Journalists and Other Newspaper Employees



10318 IoTuF, fRHrereT UQen, 19 STHaN), 2026 /29 U, 1947

(Conditions of Service) and Miscellaneous Provisions Act, 1955 from (1) The M/S Jagran
Prakashan Ltd., Registered Office at Jagran Building 2, Sarvodaya Nagar, Kanpur (U.P.) (2)
The Chief General Manager, M/S Jagran Prakashan Ltd., Vill. Banoi, P.O. Rajol, Tehsil
Shahpur, District Kangra (H.P.). (3) The General Manager, M/S Jagran Prakashan Ltd.,
Vill. Banoi, P.O. Rajol, Tehsil Shahpur, District Kangra (H.P.)? If so, with what details?”

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Kangra at Dharamshala Distt.
Kangra, Himachal Pradesh.

Sd/-
(PRIYANKA BASU INGTY),

Secretary (Lab. Emp. & O.P).

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION
Shimla-2, the 22nd December, 2025

LEP-A003/9/2025-LEP.—Whereas, Shri Parshotam Chand s/o Shri Udham Singh, r/o
Village & P.O. Shamirpur, Tehsil & District Kangra, H.P. has filed an application dated
06-09-2025 before the Secretary Labour Employment & O.P. to the Government of Himachal
Pradesh, in terms of Section-17(2) of the Working Journalists and Other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, in lieu of the reference
notification No. LO/DSL/IV LL/WJA/18/2019-789-794, dated 02/23-11-2019 made by Labour
Officer-cum-Conciliation Officer, Kangra at Dharamshala And;

Whereas, Shri Parshotam Chand s/o Shri Udham Singh r/o Village & P.O. Shamirpur,
Tehsil & District Kangra, H.P. has earlier filed his claim dated 31-07-2019 before the Labour
Officer-cum-Conciliation Officer, Kangra at Dharamshala in terms of Section-17 of the Working
Journalists and Other Newspaper Employees (Conditions of Service) and Miscellaneous Provisions
Act, 1955 against the CMD Divya Himachal Prakashan Pvt. Ltd., Head Office at Kangra Pathankot
Marg, Old Mataur, Tehsil and District Kangra, H.P. for non-payment of arrear of wages, as
difference of wages as per recommendation of Majithia Wage Board. The Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala, District Kangra tried to settle the claim application
amicably, but the same could not be settled and he made the reference to the Ld. Labour Court-
cum-Industrial Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No.
LO/DSL/IV LL/WJA/18/2019-789-794, dated 02/23-11-2019 and the same is registered as
Reference No. 147 of 2019 before the Ld. Labour Court-cum-Industrial Tribunal and same is
pending for adjudication And;

Whereas, in similar matter the Ld. Labour Court-cum-Industrial Tribunal, Shimla vide
award dated 18-10-2024 in reference No. 74/2017 titled as Ravinder Sharma versus M/s Dainik
Prakashan Ltd., which has been referred by the Labour Officer-cum-Conciliation Officer, Shimla
for legal adjudication has already been rejected the reference Notification, the operative part of
award dated 18-10-2024 is as under:—

“42. Thus, it is amply clear from the above judgments that powers under Section 17(2) of
the Act cannot be delegated to the Labour-cum-Conciliation Officer, Shimla to make a
reference under Section 17(2) of the Act nor any such notification has been produced or
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brought to the notice of this Court that the Labour-cum-Conciliation Officer, Shimla was
authorized to make a reference to this Court even under Section 17(2) of the Act.

43. In view of the discussion made hereinabove, and in view of the ratio of judgment of
Hon’ble High Court of Bombay at Nagpur bench, followed by the Hon’ble High Court of
Bombay at Aurangabad Bench (supra), that the Government cannot delegate its powers
under Section 17(2) of the Act to any Labour Officer to file a reference in this regard before
this Court. The reference, thus, which has been made to this Court is without any
jurisdiction and the same is not maintainable. In view of above discussion issues no. 1 and 2
are decided against the petitioner whereas issue no. 3 is decided in favour of the
respondents.

RELIEF

44. In view of my findings on issues no. 1 to 3, above, the claim filed by the petitioner fails
and hereby dismissed. The reference is answered in the aforesaid terms. Let a copy of this
award be communicated to the Appropriate Government as well as to the Labour Officer,
Shimla zone for further action. The file after due completion be tagged with the main file.”
And;

Whereas, in another similar matter the Ld. Labour Court-cum-Industrial Tribunal, Kangra at
Dharamshala vide award dated 04-08-2025 in reference No. 06/2020 titled as Sunil Kumar versus
M/s Divya Himachal Prakashan Pvt. Ltd., which has been referred by the Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala for legal adjudication, has held that the reference
which has been made to the Ld. Labour Court by the authority is without jurisdiction as State
Government does not have any power to delegate its authorities under Section 17 Clause 2 of the
Governing Act and reference made to the Ld. Labour Court is defective and also held that the State
Government shall be at liberty to remove defect in process of making the reference And;

Whereas, application dated 06-09-2025 filed before Secretary Labour Employment & O.P.
to the Government of Himachal Pradesh and claim application dated 31-07-2019 filed before
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala by Shri Parshotam Chand have
been considered and examined alongwith latest awards passed by Ld. Labour Courts and orders by
the Hon’ble High Court of H.P. by the undersigned while exercising the powers conferred under
sub-section (2) of Section-17 of the Working Journalists and other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, decided that claim application
dated 31-07-2019 is required to be legally adjudicated by the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala. Therefore, the earlier reference to the Ld. Labour Court-cum-
Industrial Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No.
LO/DSL/IV LL/WIJA/18/2019-789-794, dated 02/23-11-2019 has been withdrawn.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application dated
31.07.2019 to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, with the
following term of reference for adjudication:—

“Whether Shri Parshotam Chand s/o Shri Udham Singh R/o Village & P.O. Shamirpur,
Tehsil & District Kangra, H.P. is entitled for wages and other benefits as per claim
application dated 31-07-2019 (copy enclosed) filed in terms of Section 17(2) of the
Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 from the CMD Divya Himachal Prakashan Pvt. Ltd.,
Head Office at Kangra Pathankot Marg, Old Mataur, Tehsil and District Kangra, (H.P.)?”
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The Presiding Judge, Industrial Tribunal-cum-Labour Court, Kangra at Dharamshala Distt.
Kangra, Himachal Pradesh.

Sd/-
(PRIYANKA BASU INGTY),

Secretary (Lab. Emp. & O.P).

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION
Shimla-2, the 22nd December, 2025

LEP-A003/11/2025-LEP.—Whereas, Shri Sunil Kumar s/o Late Shri Mahipal Singh, r/o
H.No. 71/4, Near Nursing Hostel, Hospital Road Mandi, District Mandi (H.P.) has filed an
application dated 04-09-2025 before the Secretary (Labour Employment & O.P.) to the
Government of Himachal Pradesh, in terms of Section-17(2) of the Working Journalists and Other
Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act, 1955, in lieu of
the reference notification No. LO/DSL/IV LL/WJA/26/2021-1103, dated 10-02-2022 made by
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala And;

Whereas, Shri Sunil Kumar s/o Late Shri Mahipal Singh, r/o0 H.No. 71/4, Near Nursing
Hostel, Hospital Road Mandi, District Mandi (H.P.) has earlier filed his claim dated 22-02-2021
before the Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala in terms of Section-17
of the Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 against the CMD M/s Divya Himachal Prakashan Pvt. Ltd.,
Head Office at Kangra Pathankot Marg, Old Matour, Tehsil and District Kangra, (H.P.) for non-
payment of arrear of wages, as difference of wages as per recommendation of Majithia Wage
Board. The Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala, District Kangra tried
to settle the claim application amicably, but the same could not be settled and he made the
reference to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala for legal
adjudication vide Notification No. LO/DSL/IV LL/WJA/26/2021-1098-1103, dated 10.02.2022 and
the same is registered as Reference No. 37 of 2022 before the Ld. Labour Court-cum-Industrial
Tribunal and same is pending for adjudication And,

Whereas, in similar matter the Ld. Labour Court-cum-Industrial Tribunal, Shimla vide
award dated 18-10-2024 in reference No. 74/2017 titled as Ravinder Sharma versus M/s Dainik
Prakashan Ltd., which has been referred by the Labour Officer-cum-Conciliation Officer, Shimla
for legal adjudication has already been rejected the reference Notification, the operative part of
award dated 18-10-2024 is as under.—

“42. Thus, it is amply clear from the above judgments that powers under Section 17(2) of
the Act cannot be delegated to the Labour-cum-Conciliation Officer, Shimla to make a
reference under Section 17(2) of the Act nor any such notification has been produced or
brought to the notice of this Court that the Labour-cum-Conciliation Officer, Shimla was
authorized to make a reference to this Court even under Section 17(2) of the Act.

43. In view of the discussion made hereinabove, and in view of the ratio of judgment of
Hon’ble High Court of Bombay at Nagpur bench, followed by the Hon’ble High Court of
Bombay at Aurangabad Bench (supra), that the Government cannot delegate its powers
under Section 17(2) of the Act to any Labour Officer to file a reference in this regard before
this Court. The reference, thus, which has been made to this Court is without any
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jurisdiction and the same is not maintainable. In view of above discussion issues no. 1 and 2
are decided against the petitioner whereas issue no. 3 is decided in favour of the
respondents.

RELIEF

44. In view of my findings on issues no. 1 to 3, above, the claim filed by the petitioner fails
and hereby dismissed. The reference is answered in the aforesaid terms. Let a copy of this
award be communicated to the Appropriate Government as well as to the Labour Officer,
Shimla zone for further action. The file after due completion be tagged with the main file.”
And;

Whereas, in another similar matter the Ld. Labour Court-cum-Industrial Tribunal, Kangra at
Dharamshala vide award dated 04-08-2025 in reference No. 06/2020 titled as Sunil Kumar versus
M/s Divya Himachal Prakashan Pvt. Ltd., which has been referred by the Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala for legal adjudication, has held that the reference
which has been made to the Ld. Labour Court by the authority is without jurisdiction as State
Government does not have any power to delegate its authorities under Section 17 Clause 2 of the
Governing Act and reference made to the Ld. Labour Court is defective and also held that the State
Government shall be at liberty to remove defect in process of making the reference And;

Whereas, application dated 04-09-2025 filed before Secretary (Labour Employment & O.P.)
to the Government of Himachal Pradesh and claim application dated 22-02-2021 filed before
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala by Shri Sunil Kumar have been
considered and examined alongwith latest awards passed by Ld. Labour Courts and orders by the
Hon’ble High Court of H.P. by the undersigned while exercising the powers conferred under sub-
section (2) of Section-17 of the Working Journalists and other Newspaper Employees (Conditions
of Service) and Miscellaneous Provisions Act, 1955, decided that claim application dated
22-02-2021 is required to be legally adjudicated by the Ld. Labour Court-cum-Industrial Tribunal,
Kangra at Dharamshala. Therefore, the earlier reference to the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala for legal adjudication vide Notification No. LO/DSL/IV
LL/WJA/26/2021-1098-1103, dated 10-02-2022 has been withdrawn.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application dated
22-02-2021 to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, with the
following term of reference for adjudication:—

“Whether Shri Sunil Kumar s/o Late Shri Mahipal Singh, r/o H.No. 71/4, Near Nursing
Hostel, Hospital Road Mandi, District Mandi (H.P.) is entitled for wages and other benefits
as per claim application dated 22-02-2021 (copy enclosed) filed in terms of Section 17(2)
of the Working Journalists and Other Newspaper Employees (Conditions of Service)
and Miscellaneous Provisions Act, 1955 from the CMD M/s Divya Himachal Prakashan
Pvt. Ltd. Head Office at Kangra Pathankot Marg, Old Matour, Tehsil and District Kangra,
(H.P)?”

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Kangra at Dharamshala Distt.
Kangra, Himachal Pradesh.

Sd/-
(PRIYANKA BASU INGTY),
Secretary (Lab. Emp. & O.P).
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LABOUR EMPLOYMENT & O.P. DEPARTMENT

NOTIFICATION
Shimla-2, the 22nd December, 2025

LEP-A003/10/2025-LEP.—Whereas, Shri Pankaj Rana s/o Shri Ramesh Singh Rana, 1/0
Village Nanwar, P.O. Chadhiar, Tehsil Baijnath, District Kangra (H.P.) has filed an application
dated 04-09-2025 before the Secretary (Labour Employment & O.P.) to the Government of
Himachal Pradesh, in terms of Section-17(2) of the Working Journalists and Other Newspaper
Employees (Conditions of Service) and Miscellaneous Provisions Act, 1955, in lieu of the
reference notification No. LO/DSL/IV LL/WJA/25/2019-982, dated 06-01-2020 made by Labour
Officer-cum-Conciliation Officer, Kangra at Dharamshala And;

Whereas, Shri Pankaj Rana s/o Shri Ramesh Singh Rana, r/o Village Nanwar, P.O.
Chadhiar, Tehsil Baijnath, District Kangra (H.P.) has earlier filed his claim dated 10-10-2019
before the Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala in terms of Section-17
of the Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955 against (1) The Managing Director, M/S DB Corp Ltd., Plot
No.-280, Sarkhej Gandhi Nagar Highway, Near YMCA Club, Makarba, Ahmedabad, Gujrat. (2)
The Head/Manager (HR & Admin), Dainik Bhaskar, Regional Office, Plot No. 11-12, Ground
Floor, Dakshin Marg, Sector-25D, Chandigarh. (3) The Assistant General Manager (Ad-Sales),
Dainik Bhaskar Office, Malbrow House, Near DPRO Office, Chotta Shimla, Shimla (H.P.) for non-
payment of arrear of wages, as difference of wages as per recommendation of Majithia Wage
Board. The Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala, District Kangra tried
to settle the claim application amicably, but the same could not be settled and he made the
reference to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala for legal
adjudication vide Notification No. LO/DSL/IV LL/WJA/25/2019-982, dated 06.01.2020 and the
same is registered as Reference No. 05 of 2020 before the Ld. Labour Court-cum-Industrial
Tribunal and same is pending for adjudications And,

Whereas, in similar matter the Ld. Labour Court-cum-Industrial Tribunal, Shimla vide
award dated 18-10-2024 in reference No. 74/2017 titled as Ravinder Sharma versus M/s Dainik
Prakashan Ltd., which has been referred by the Labour Officer-cum-Conciliation Officer, Shimla
for legal adjudication has already been rejected the reference Notification, the operative part of
award dated 18-10-2024 is as under.—

“42. Thus, it is amply clear from the above judgments that powers under Section 17(2) of
the Act cannot be delegated to the Labour-cum-Conciliation Officer, Shimla to make a
reference under Section 17(2) of the Act nor any such notification has been produced or
brought to the notice of this Court that the Labour-cum-Conciliation Officer, Shimla was
authorized to make a reference to this Court even under Section 17(2) of the Act.

43. In view of the discussion made hereinabove, and in view of the ratio of judgment of
Hon’ble High Court of Bombay at Nagpur bench, followed by the Hon’ble High Court of
Bombay at Aurangabad Bench (supra), that the Government cannot delegate its powers
under Section 17(2) of the Act to any Labour Officer to file a reference in this regard before
this Court. The reference, thus, which has been made to this Court is without any
jurisdiction and the same is not maintainable. In view of above discussion issues no. 1 and 2
are decided against the petitioner whereas issue no. 3 is decided in favour of the
respondents.
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RELIEF

44. In view of my findings on issues no. 1 to 3, above, the claim filed by the petitioner fails
and hereby dismissed. The reference is answered in the aforesaid terms. Let a copy of this
award be communicated to the Appropriate Government as well as to the Labour Officer,
Shimla zone for further action. The file after due completion be tagged with the main file.”
And;

Whereas, in another similar matter the Ld. Labour Court-cum-Industrial Tribunal, Kangra at
Dharamshala vide award dated 04-08-2025 in reference No. 06/2020 titled as Sunil Kumar versus
M/s Divya Himachal Prakashan Pvt. Ltd., which has been referred by the Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala for legal adjudication, has held that the reference
which has been made to the Ld. Labour Court by the authority is without jurisdiction as State
Government does not have any power to delegate its authorities under Section 17 Clause 2 of the
Governing Act and reference made to the Ld. Labour Court is defective and also held that the State
Government shall be at liberty to remove defect in process of making the reference And;

Whereas, application dated 04-09-2025 filed before Secretary (Labour Employment &O.P.)
to the Government of Himachal Pradesh and claim application dated 10-10-2019 filed before
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala by Shri Pankaj Rana have been
considered and examined alongwith latest awards passed by Ld. Labour Courts and orders by the
Hon’ble High Court of H.P. by the undersigned while exercising the powers conferred under sub-
section (2) of Section-17 of the Working Journalists and other Newspaper Employees (Conditions
of Service) and Miscellaneous Provisions Act, 1955, decided that claim application 10-10-2019
(received on 11-10-2019) is required to be legally adjudicated by the Ld. Labour Court-cum-
Industrial Tribunal, Kangra at Dharamshala. Therefore, the earlier reference to the Ld. Labour
Court-cum-Industrial Tribunal, Kangra at Dharamshala for legal adjudication vide Notification
No. LO/DSL/IV LL/WJA/25/2019-982, Dated 06-01-2020 has been withdrawn.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application dated
10-10-2019 to the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, with the
following term of reference for adjudication:—

“Whether Shri Pankaj Rana s/o Shri Ramesh Singh Rana, r/o Village Nanwar, P.O.
Chadhiar, Tehsil Baijnath, District Kangra (H.P.) is entitled for wages and other benefits
as per claim application dated 10-10-2019 (copy enclosed) filed in terms of Section 17(2)
of the Working Journalists and Other Newspaper Employees (Conditions of Service)
and Miscellaneous Provisions Act, 1955 from (1) The Managing Director, M/S DB Corp
Ltd. Plot No.-280, Sarkhej Gandhi Nagar Highway, Near YMCA Club, Makarba,
Ahmedabad, Gujrat. (2) The Head/Manager (HR & Admin), Dainik Bhaskar, Regional
Office, Plot No. 11-12, Ground Floor, Dakshin Marg, Sector-25D, Chandigarh. (3) The
Assistant General Manager (Ad-Sales), Dainik Bhaskar Office, Malbrow House, Near
DPRO Office, Chotta Shimla, Shimla (H.P.)?”

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Kangra at Dharamshala, Distt.
Kangra, Himachal Pradesh.

Sd/-
(PRIYANKA BASU INGTY),
Secretary (Lab. Emp. & O.P).
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LABOUR EMPLOYMENT & O.P. DEPARTMENT

NOTIFICATION
Shimla-2, the 5th January, 2026

LEP-A003/1/2026-LEP.—Whereas, Shri Desh Raj Mohan s/o Shri Om Prakash, c/o Shri
Vishal Mishra, Shivalik Cottage, Shiv Vihar, Ram Nagar, Post Office & Tehsil Dharamshala,
District Kangra, H.P. has filed his claim dated 30-11-2023 and rejoinder thereof dated 23-07-2024
vide which he has clarified certain clerical mistakes in his original claim application before the
Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala in terms of Section-17 of the
Working Journalists and Other Newspaper Employees (Conditions of Service) and Miscellaneous
Provisions Act, 1955 against (1) M/S Jagran Prakashan Ltd. Registered Office at Jagran Building
2, Sarvodaya Nagar, Kanpur (U.P.), (2) Chief General Manager, M/s Jagran Prakashan Ltd., SCO.
43-44, Top Floor, Sector-8C, Madhya Marg, Chandigarh, (3) General Manager, M/s Jagran
Prakashan Ltd., Vill. Banoi, P.O. Rajol, Tehsil Shahpur, District Kangra (H.P.) for recovery of the
amount of arrears of differences of old and revised wages in terms of the Manisana Wage Board
w.e.f- 01-11-2005 to till 10-11-2011 and Majithia Wage Board Recommendations w.e.f. 11-11-2011
to till 31-07-2014 And,;

Whereas, Shri Desh Raj Mohan has raised industrial dispute vide demand notice dated
05-05-2015 before the Labour Inspector, Kangra at Dharamshala. The Labour Inspector-cum-
Conciliation Officer, Dharamshala has tried to settle the dispute but could not succeed and submit
report to the Appropriate Government and the dispute has been referred to the Ld. Labour Court-
cum-Industrial Tribunal, Kangra at Dharamshala vide reference notification dated 16-08-2016 for
adjudication as per reference on following terms, “Whether the action of the Management of Jagran
Prakashan Limited, Village Banoi, P.O. Rajol, Tehsil Shahpur, Near Kangra Airport, Pathankot-
Mandi Highway, District Kangra, H.P. to pressurize Shri Deshraj Mohan s/o Shri Om Prakash, r/o
Kamla Cottage, Ward No.6, Ram Nagar, P.O. & Tehsil Dharamshala, District Kangra, H.P. to
resign from services w.e.f. 01-08-2014 is legal and justified? If not, what amount of back wages,
due arrears of the recommendations of the Majithia Wage Board, seniority, past service benefits
and compensation the above worker is entitled to from the above employer/management?” and
before the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala the said reference
was registered as Reference No. 603/2016 titled as Desh Raj Mohan vs. Employer/Management,
Jagran Prakashan Ltd. And;

Whereas, it is also pertinent to mention here that during the pendency of Reference No.
603/2016 tilted as Desh Raj Mohan vs. Employer/Management, Jagran Prakashan Ltd. before the
Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, the applicant Shri Desh Raj
Mohan has approached to the Hon’ble High Court of Himachal Pradesh by filing CWP No. 8672 of
2025 with the prayer to ensure the expeditious summery enquiry by the designated Authority under
Section 17 of the Working Journalists and Other Newspaper Employees (Conditions of Service)
and Miscellaneous Provisions Act, 1955 on the application of petitioner in time bound manner, and
the same has been withdrawn by the petitioner/applicant vide order dated 26-05-2025, granting him
liberty to approach the Hon’ble Supreme Court for appropriate relief. Subsequently, the applicant
has filed SLP(C) No. 019705/2025 titled as Desh Raj Mohan versus State of H.P. & Ors. before the
Hon’ble Supreme Court of India and same is pending for hearing before the Hon’ble Apex Court.

Whereas, the Labour Officer-cum-Conciliation Officer, Kangra at Dharamshala tried to
amicably settle the claim application dated 30-11-2023 filed by the applicant Shri Desh Raj Mohan
filed under Section 17 of the Working Journalists and other Newspaper Employees (Conditions of
Service) and Miscellaneous Provisions Act, 1955, but the same could not be settled and he submit
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detailed report regarding enquiry of claim application. The report sent by the Labour Officer-cum-
Conciliation Officer, Kangra at Dharamshala, claim application dated 30-11-2023 alongwith
rejoinder dated 23-07-2024 filed by Shri Desh Raj Mohan and reply dated 26-06-2024 filed by the
Employer/Management have been examined by the undersigned and it is found that Reference No.
603/2016 filed by the applicant was pending for adjudication before the Ld. Labour Court-cum-
Industrial Tribunal, Kangra at Dharamshala on the similar issue and was listed for hearing on dated
24-09-2025 when the Ld. Labour Court was pleased to dispose of the same. The operative part of
the award dated 24-09-2025 passed by the Ld. Labour Court is reproduced as below:-

ISSUE NO. 5

20. The petitioner had claimed to determine the amount in terms of Section 17 Clause 2 of
Working Journalists and Other Newspaper Employees (Conditions of Service) and Miscellaneous
Provisions Act, 1955. The reference was in respect of back wages, due arrears as per
recommendations of MWB, seniority, past service benefits and compensation if in any case the
resignation was proved to be illegal. The findings to the contrary are deduced from the evidence on
record. This was not reference under Section 17 Clause 2 of the Working Journalists and Other
Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act, 1955 hence this
issue shall remained redundant.

RELIEF

21. In view of my findings on the issues no.1 to 6 above considering the evidence produced
before this court by the petitioner cannot be granted any relief as the petitioner had voluntarily
resigned from service and the claim of the petitioner is dismissed. It would be pertinent to mention
here that this order shall not cover any right of the petitioner with regard to his wages, salary due
pertaining to his period of service with the respondents prior to his resignation. Parties are left to
bear their costs.

22. The reference is answered in aforesaid terms. A copy of this Award be sent to the
appropriate Government for publication in the official gazette. File after due completion be
consigned to the Record Room.

Announced in the open Court today, this 24th day of September, 2024.”

Whereas, the claim application dated 30-11-2023 alongwith rejoinder dated 23-07-2024
filed by Shri Desh Raj Mohan and reply dated 26-06-2024 filed by the Employer/Management have
been considered and examined by the undersigned while exercising the powers conferred under
sub-section (2) of Section-17 of the Working Journalists and other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, the undersigned has decided that
this claim application is required to be legally adjudicated by the Ld. Labour Court-cum-Industrial
Tribunal, Kangra at Dharamshala.

Therefore, the Governor of Himachal Pradesh is pleased to refer this claim application to
the Ld. Labour Court-cum-Industrial Tribunal, Kangra at Dharamshala, with the following term of
reference for adjudication:—

“Whether Shri Desh Raj Mohan s/o Shri Om Prakash, c/o Shri Vishal Mishra, Shivalik
Cottage, Shiv Vihar, Ram Nagar, Post Office & Tehsil Dharamshala, District Kangra, H.P. is
entitled for wages and other benefits as per claim application dated 30-11-2023 and rejoinder dated
23-07-2024 (copies enclosed) filed in terms of Section-17 (2) of the Working Journalists and Other
Newspaper Employees (Conditions of Service) and Miscellaneous Provisions Act, 1955 from (1)
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M/S Jagran Prakashan Ltd., Registered Office at Jagran Building 2, Sarvodaya Nagar, Kanpur
(U.P.), (2) Chief General Manager, M/s Jagran Prakashan Ltd., SCO. 43-44, Top Floor, Sector-8C,
Madhya Marg, Chandigarh, (3) General Manager, M/s Jagran Prakashan Ltd. Vill. Banoi, P.O.
Rajol, Tehsil Shahpur, District Kangra (H.P.)?”

The Presiding Judge, Industrial Tribunal-cum-Labour Court, Kangra at Dharamshala, Distt.
Kangra, Himachal Pradesh.

Sd/-

(PRIYANKA BASU INGTY),

Secretary (Lab. Emp. & O.P).

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION
Shimla-2, the 5th January, 2026

No.LEP-F005/2/2025.—In continuation to this Department Notification no. LEP-
B002/2/2023, dated 1st January, 2024 the Governor Himachal Pradesh is pleased to provide the
30% subsidy for 18 seater buses under “Rajiv Gandhi Swarozgaar Start-Up Yojna stage III” in the
following manner:—

1. Short Title, Commencement and Duration:

1.1 This Scheme shall be called the “Subsidy Scheme for Purchase and Operation of
18 Seater Buses for Stage Carriage Services in Himachal Pradesh”.

1.2 It shall come into force from the date of it’s publication in the Official Gazette.

1.3 The Scheme shall remain in force for one year, unless extended or modified by
the State Government.

2. Background and Rationale:With a view to strengthening rural mobility, promoting
livelihood opportunities for unemployed youth of Himachal Pradesh, and ensuring
optimal utilization of unserved and underserved routes, the Government of Himachal
Pradesh, in the Budget 2025-26, announced the issuance of new stage carriage permits
along with financial assistance of up to 30% in the form of subsidy/VGF. This scheme
operationalizes the announcement through a transparent and accountable
implementation mechanism.

3. Definitions:

3.1 “Applicant” means a person applying for subsidy under this Scheme.

3.2 “Beneficiary” means an eligible applicant who has been allotted a route permit by
the Transport Department and sanctioned subsidy under this Scheme.

3.3 “Bonafide Himachali” means a person certified as such by the competent
authority of Himachal Pradesh.

3.4 “Local Resident” means a resident of the Revenue Sub-Division from where the
allotted route originates or terminates.
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3.5 “District Resident” means a resident of the District from where the allotted route
originates or terminates.

3.6 “Department for allotment of route permit” means the Transport Department,
Government of Himachal Pradesh.

3.7 “Department for releasing subsidy” means the Labour, Employment & Overseas
Placement Department, Government of Himachal Pradesh.

3.8  “Government” means the Government of Himachal Pradesh.

3.9 “Permit” means a stage carriage permit issued under The Motor Vehicles Act,
1988.

3.10 “Bus” means an 18 seater bus for stage carriage operation.

3.11 “Financial Institution" means
(a) Public Sector Banks.

(b) H.P. State Cooperative Bank.
(c) orany other bank as notified by the State Government .

3.12 “Subsidy” means financial assistance approved by the State Government as per
the percentage and conditions prescribed in this scheme under “Rajiv Gandhi
Swarozgaar Start-Up Yojna”.

3.13“Scheme” means this Subsidy Scheme.

Objectives of the Scheme:

The objectives of the Scheme are:—

(a) To enhance rural and regional connectivity;

(b) To generate self-employment for unemployed bonafide Himachali youth;

(c¢) To ensure efficient utilization of notified routes;

(d) To improve public transport accessibility

Coverage and Route Identification

5.1 The Scheme shall cover routes notified by the Government of Himachal Pradesh.
5.2 Vehicles sanctioned under this Scheme shall operate only on the allotted routes.
Eligibility Criteria

An applicant shall be eligible if:—

(a) He/she is a bonafide Himachali;

(b) He/she is unemployed at the time of application;
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(c)

(d)
(e)

He/she is not employed in Government, Semi-Government, PSU or State
Transport Undertakings;

He/she has no outstanding dues with the Department of Transport;
Notwithstanding anything contained elsewhere, the benefit under this Scheme

shall be admissible to only one member of a family, and no other member of the
same family shall be eligible to receive or claim benefits under the Scheme.

Application and Selection Process:

7.1

7.2

7.3

7.4

7.5

7.6

7.7

Applications shall be invited by the Transport Department for notified routes on
the designated portal of the Transport Department.

The applicant can submit applications for Bus having a seating capacity of 18
scater.

Applications shall be scrutinized by the respective Regional Transport Officers of
the Transport Authorities.

The allocation of routes will be as per the manner and priority mentioned in the
Scheme.

Where applications exceed the number of routes, selection shall be made through
draw of lots.

Final stage carriage permits shall be issued by the concerned RTOs.

The general conditions of H.P. Transport Policy will also be applicable.

Allotment of Routes:

8.1

8.2

8.3

The notified routes shall be allotted through the respective RTA’s as per standard
procedure and priority mentioned in the Scheme.

Priority shall be given to beneficiaries opting to ply higher seating capacity buses
on allotted routes.

The beneficiary list so prepared by the Transport Department, H.P. shall be
recommended to the Labour, Employment & Overseas Placement Department,
H.P. for release of subsidy under “Rajiv Gandhi Swarojgaar Start-Up Yojna”.

Permit and Operational Conditions:

9.1

9.2
9.3

Permit is route-specific and non-transferable, except in case of death of
beneficiary, subject to RTA approval.

The beneficiary shall operate the vehicle regularly on the allotted route.

Violation of conditions shall entail cancellation of permit by the respective RTAs
and recovery of subsidy by the Labour, Employment & Overseas Placement
Department, H.P.
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10. Extent of Subsidy:
10.1 Subsidy/VGF shall be up to 30% of the on-road cost of 18 seater buses.

10.2 Subsidy shall be released only after issuance of route permit and purchase of
vehicle.

11. Financial Implication for Subsidy:
11.1 Subsidy/VGF @30% will be admissible on cost of 18 seater bus.
11.2 390 Buses (Euro-VI).

12. Priority for Release of Subsidy:

12.1 First priority shall be given to Local Residents of the Sub-Division from where
the route originates/terminates.

12.2 Second priority shall be given to District Residents where the route
originates/terminates.

12.3 Third priority shall be open to all eligible applicants.

13. Release of Subsidy:

13.1 Subsidy shall be released by the Labour, Employment & Overseas Placement
Department, and H.P. under “Rajiv Gandhi Swarozgaar Start- UpYojna” through
the concerned bank.

14. Monitoring and Penalty:

14.1 The Transport Department and Labour, Employment & Overseas Placement
Department, H.P. shall monitor implementation of the Scheme.

14.2 Non-operation or misuse shall result in cancellation of route permit and recovery
of subsidy.

15. Transparency and Grievance Redressal:

15.1 Details of beneficiaries and routes shall be placed in public domain.

15.2 Grievances shall be redressed by the competent authority.

16. Power to Relax and Interpretation:
16.1 The Government may relax any provision of this Scheme in public interest.

16.2 Any question relating to interpretation of this Scheme shall be decided by the
Government, and such decision shall be final.
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17. Repeal and Savings.—Any earlier orders or guidelines inconsistent with this Scheme
stand modified to the extent of inconsistency. Actions already taken, if any, shall be
deemed valid under the corresponding provisions of this Scheme.

By order,

PRIYANKA BASU INGTY,
Secretary (Lab. Emp. & O.P.).

LABOUR EMPLOYMENT & O.P. DEPARTMENT
NOTIFICATION
Shimla-2, the 9th January, 2026

No.LEP-F005/2/2025.—In continuation to this Department Notification No. LEP-
B002/2/2023, dated 1st January, 2024 and No. LEP-F005/2/2025, dated 5th January , 2026 the
Governor, Himachal Pradesh is pleased to provide the 30% subsidy for 18 to 42 seater buses
under “Rajiv Gandhi Swarozgaar Start-Up Yojna stage II1.” The figure and words 18 seater shall
be substituted with the words 18 to 42 seater in the above referred notification dated 05-01-2026.
Remaining terms and conditions as has been notified vide notification of even No. dated
05-01-2025 shall remain the same.

By order,

PRIYANKA BASU INGTY,
Secretary (Lab. Emp. & O.P.).

§-egaeyT HfUFHdY, Rerer Avsa
THOSOT0 FlFcaaq sale #-39, FYFIEr RAFA-171009

T faaArae arad faRy I fAuRoT (e fasrelt aR@Ysre)

AT, 17 FTaadl, 2026

fermae wRr WER A AfEEer wEwm [0 A0 w0 (3)3/2025 RHar-2, feew
06-10-2025 gawr, ¥ fxr B R FR wAe@t & amr mr @), F [ Ay e
fAuor @ 3 guw Wor F TRl F -cgavdr RAer Avsa ¥ afUwn & Rua
Rt el i 4 W Rya R oo Roeh sRaleems g@rr s & a1 @ afF
w,f%wmﬁara{-m(ﬁawﬁm‘rrmm1986am3aﬁmaa?§trﬁaﬁaa’fﬁaﬁ1?r
yEuEl & IR, IRfAd fFar ¥ weq wfaf@a et duwafeua o
FfFraEfaardr Rwar 7 fFmk @ aread 7 @9 W 30 ¥ qF 57 IRAS3T F1 THRA 78T
S a1 g a1 sufAT a9 g aRASEHT FoyERE FqEE Rame s F R S @
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g1 IregEared qErr femme wew s-terem (Rdw fefron) s, 1986 aur 3ot wafaa
fag®, 2025 & AR 10 & IR AT w@o WHFR @R IRiFHT s-oea fauior Rae
v qRASEAT & HET IER Hed FT Q80T I F 3o d, HAGIAT F&AT @o dte To (3)-
3/2025, fAer-2, fA® 01-12-2025 & Jddd AT U-faerel RIS w alAser &
AT TER Ao F IR W 2% (@ vfoera) A T § aifds sp-worea sepafea fram arm g
FHae e T fAuRor ga # wipfa ot swER qarr sftgEer @ear W0 Ao v0(3)3/2025
a2 RaF 01-12-2025 @R wiga A 7§ T i@ 3@ Fff@a a7 Rl
RIS e Teea R, @afta #ger & S & IqER ¥, & Teanad “afie
HTSET” T HEAT 7 & (AR FafOd qfFd vd Sy sHs/fasares FFdm garvr WHER A
01-01-2026 ¥ & grml 3ra: fparaa yder s-vored (Rdw faeiRor) A 1986 & g 15
¥ H[ER, FANYRYT § Faftrq afFd vd du sHs/aear 1 gaar 3, IleTanil q@nr -
TorEg (fadw fAuRon) &1 sahn @ yor @ ywifda fBFar smar

e Rraer
AT | TEUCY IU- | o mgw | Ordory A | a1 @R H) | oRaie | gdifad
T e T P oEd | A i
SOR | I[oRd I
T (B9 | (39 RIS
BAS H) )
1 2 3 4 5 6 7
1. |39 agdrer | dieresAton ot/ frar 2 @ 7.42 0.1484
TR greEgll MW U 0-37-68
TS/ 1L [
R
2 ds/ 37.1 0.742
§re SR wgew
fafaes
3 . 33.39 0.6678
e Vo
fafaes
4 |39 agd & sfae-2 fFaT10 Thar — | 371 0.742
GEAGE ThAEARd, | St W@ g Weoeew .
Algell afes frar 9 THaT -
& & vw foraT 20 T -
aR -
el et 2 T@aT —
3 HaT=
01-98-93
S| IHR R/ 0.2226 0.004452
LET
6. | geelt GiC] fRFaT 36 12.985 0.2597
AT wgwr TSH | IHeT 01-16-74
fagga a1 fafaes
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LEANE! TR T/ TR T -
TIAE wizae fafaes fhdr 22 T -
TS f&har 27 e -
Fel Il =
03-00-00
8. | IHPR AT ATeTd)-2 T . 2326 74.2 1.484
AT W ITST THar
fgga a1 fafes 0-60-71
9. =t qITedl/ fdar 4 100.17 2.0034
d=dl  FBIY Ul IHaT
ygae fafaes 0-10-85
10. |- - A - 103.88 2.0776
TR, W FEfEaT
ggae fafaes
1. [ IER R =y - 103.88 2.0776
¥d+vs FE TSIt
yrzac Afaes
2. |3 agde | o Y fFar 6 118.72 2.3744
g H | yrzae fafdes fraT 23 THaT
qIgall fraT 51 IaT -
reparenelt fSar 20 T -
ST A frar 9 IHaT -
gt dt uweaTe fraT 2 THaT -
e farar 20 IFaT -
Lo T 12 Iar -
TaeT forar 7 et -
TR f&har 14 T -
FHAG a7 1/1
gHer frar 25 I -
Tl THaT = 04-
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13. AT AAA-1/ Fdar 99 T 166.95 3.339
AT wew TS 06-57-51
fagga a1 fafaes
forem frelt
1. N & v 176- | TTRT Fdr 6 37.1 0.742
178 FRTferT AT gresr araw
Glito) Rl forar 23
qrart frar 11
LD frar 14
avEar forar 2
f &t v 239- fFar 1
240
fpar
T 2-64-90
2. HITT HUT =11 rar 28 37.1 0.742
@ v # | W EESl 9EE | fRar 19
154-155 e fafaes
e frar 4
farar 51
T 2-77-23
3. FEIT AT 391/ frar 37 33.39 0.6678
TN RAMa W TS fhar 33
i faege a1 fafaes fopaT 12
forar 82
JFdT
6-73-88
4. gmm e/ fFar 6 66.78 1.3356
YR 92re TA FMRET AT AR et 6
gt & e & fertaes farar 6
149-150 g3 frar 18
Tt
1-17-15
5 qreTdl @ AT/ fpar 22 96.46 1.9292
ST WS FTEET AT fFar 7
fafaes farar 29
JFdT
1-99-47
6. FIFT g &t - e/ far 86 890.4 17.808
) Rama wRa T T
faega a2 fafaes 10-13-96
7. ATHIT o=/ T 43 51.94 1.0388
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afesT ferfree fFar 56
qiost forar 10
gfasit forar 9
aosT forar 9

frar 132

T 4-82-83
8. | faR T Fedra/ frar 34 178.08 3.5616

m"ar. %@ﬁ AT T e 10
Feaa et 17
QT frar 6
Lol fFar 17
FraraT forar 8

g frar 23
o) forar 2

& anferer forar 10

frar 127
IFdT

7-35-84

INTT YFdlad “q¥F H-Ueed” ¥ grafoud afaadl a1 3 geyfasaes swsar
FN, 3Fd YEANAT AMEF H-USET F Foaed H HI§ AT Yar gora g al, eI ($-719¢)
feaTaer wgur F ywne # adE @ 15 fGaw F fiaw vleranr w1 49 Rfafise afa &
T 9IoT §T g AT AT ARG F§ @, 37 W 3Fd qiUG TEAiAd {IET B SfaA w9
Yo Fa @ 99 uREaril @R AR fRar sneenr qur Rfafdse e F sgvea wrea
gomat a1 et W A far ad@ B s, 3R s Ree # sifoe v a4 R s
FRTET T G Aied RagFa@@eEe) famed g TR F der 7 smeam|

SIENEEING

FHe e (3110 910 H0),

-gaeyT AfUFdY va e AfAwr,
frefiRor wordY (s1-trerea) Mg vz,
RAe-171009.
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LEIBNRISREGIR

IMHAT—09, 15 STHANI, 2026

AT IRITT—TaY(1)3 / 2024—1V—4586—91.—3d Mm@ Sfega-T den  driige—
TaU(1)3 / 2024—1V—60575—83 fadids 20—12—2025 gRT 51 A9 H UM 991 &= &I
AT / gifed 3R 1Y U™ 99T &3l Bl 13d B T TTH FHT &3 DI RITYAT B YA
ERT FHIT I 941 el 3 37eT Ud gl A by Y o o Surga, ot |rerd &l
9 G H, S7E /G UT PR 3R 89 R IR B @& SURI S1f~aH RIBIRe URgd
P B Ty uiitrepd fowar T o

3R i IuRIa SR & Few H F3d Al & HioR & Uil gy 3Merl R SURYa,
FSTell | gRT fa=R fhdn 737 qer dedR S99 R 3iaead faf-gaa fear a3,

et feArae Ul @& ISuuTe, fRHrEel Qe umradl o7 i, 1994 (@9 1994 T
JAFTH F=AH 4) B GRT 3 B IY IR (1) T (2) §RT Yad Afdadl BT GANT B gY, FoTer
A f2AEe UQe $ UMW J9T &3 & AW /gied |\, SWRIGd TER SN
JAfeRge H aftfd I\ J91 gHqR, WST g ISTTell Bl UG bl FRE B qei AeforRed

H afofa amm |wT &=l BT I/ gifed @R, S foly SWRIa ARFH @& 9T 4
B U GRT (1) & WA B, 71 IHR A I |91 &3l DI WIUAT BT F8Y Qe Y R
=

9 SfQWl & I UM [HT &F & [q9IoH /Yo fdeme damal & fHalfaa
UeTfBIRAT @7 ggrafs guTfad Fe] BT |

ST
PH0 | IAHT | PGS GAT 2 F | A8 UMY AT BT | PSS GAT 4 § BIS G 2 | fAaRoT
Jo | UM afttg amm 9T | ATH 9T S9d | afvfd |93 Ut adT | | afota ume
AT BT | D AW D A | AT BT AW | H Afferd B9 dTel | 91§ 9§99
T I B A I & A
1 2 3 4 5 6 7
1. AP @vs ATATTe
1. | grer | 1. gIer TS 1. XIS 1. GHICT
2. XIS 2. YITAT
3. T 3. AN
4. AR
2. farg @vs TR
2. | c@mara | 1. 99 AR 1. IrIeT 1. SY HIEIA MY | 1. THATA —
3T 2. 37 HIEI Il | 2. SRR
2. 3U HIETd 3. SY AR F=RATed
Sl 4. HIET 3TCT
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3. I AIEA 2. B 1. HIgTe AT
AT 2. 37 AEld feuRr
4. AIETA IFICT 3. JU HIBTA URHAIY]
5. THATE HFeR—6 ()
6. STIR 4. BTHA TG
7. AIETS TR 5. JU HIgT URATY]
8. 30 HIETA HFeR—3 (THI)
N
9. 37 HIETA
URHTY
AdeI—6
(=)
10. DHF T
11. Y AT
U
AdeI—3
(771)
3T BT,
Afeg (T <) |

PANCHAYATI RAJ DEPARTMENT
NOTIFICATION

Dated, the Sth January, 2026

File No. PCH/19/2025-IT Cell-(E-254990) -1/764142/2026.—Whereas, the SAMARTH
Panchayat Portal (https://samarthpanchayat.gov.in/), has been developed by the Ministry of
Panchayati Raj, Government of India for enabling digitization of tax and non-tax revenues, online
generation of demand, digital collection of payments, maintenance of Panchayat-owned assets, and
realtime monitoring of revenue performance.

And whereas, by ensuring transparency, standardization, and efficiency in rural financial
governance, the portal aims to strengthen the financial self-reliance of Gram Panchayats, in line
with the vision of Atam Nirbhar Panchayats.

Now, therefore, the Government of Himachal Pradesh hereby notifies that with effect from
01-04-2026, the SAMARTH Panchayat Portal shall be mandatorily used by all Gram Panchayats in
the State, for management of "Own Source Revenue". All activities relating to "Own Source
Revenue", including the configuration of tax and non-tax revenues, registration of taxpayers, online
generation of demand, management of Panchayat assets for revenue purposes, and collection of
payments from citizens, shall be carried out exclusively through the SAMARTH Panchayat Portal
and the offline processing of these activities shall be discontinued completely.

By order,
Secretary (Panchayati Raj).
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LEIBNRISREGIR

IMAT—171009, 09 STTaRI, 2026

W& NRATT—TaN(3)36 / 96—476—83.—J8 [ UuM dfag (I [Aam™) fZAmee Qe
WPHR B AT F&AT JoBI0—T0(1)—9 /2024 & 23—12—2025 & A=<HId fRAMES Uel
TR Ut IAfTH, 1994 (1994 BT g IMATIH F&IIH 13) O ORI 5 DI SU-GRT (3) ©
AN UTH YA Bl DE® & AHEIRIT UTH F9T &3 Bl FfAferd wR TR garad &9on, Rrerm
ST # wfdfera fear

39 919d e Qe fQunT gRT R Y=g don | afford feu SM R gRdrtad
R & & Rl 9 Fd eef @ iR e mEi3d fhy v o

ra: fRArEd Ueel & oguTe, RS YW Ul o7 SR, 1994 (AW 1994 T
AR F=® 4) BT gRT 3 (2) §RT Uad AT BT TINT HRd 8Y, FoTel 1, [ddrd [vs
FIATOM BT Feld AJGAl JJAR A g™ dara geell o6 & GRIyd & $ I |91 I
AfSTd (exclude) TR & MY UG PR & | Tg <Y, I AMATIH $HI aRT 3 B SU—GRT
(o—®) T 3—H) & WU JATAR UART & YRIIHING] B YSMAE PI, 59 MR B GRT
120 @1 IT—aRT (1) ¥ fafAfde g™ daa @ STaE & e a1 Sad IIfAfgH & gRT 140
% 3 39 fdges d@, ydIfad e o |

3T gINT,
A (Gard) <T) |

%0 | IM vERE | A/ | Yedr ATETe / WRIRT THR ST 98Ny far fawmT
[0 & M SIRE | g oy | AW BT AW | Y SIRRIET faeTib 23—12-2025
W # fafefde 21
1 2 3 4 5 6
1 | Ecoll A | ARH IO Re aawar | A R aaear @lte) &
LERT 0

PANCHAYATI RAJ DEPARTMENT

NOTIFICATION

Shimla-09, the 13th January, 2026

No. PCH-HA(1)6/07-1V-508-4312.—In exercise of the powers vested under section 5(1) of
the Himachal Pradesh Panchayati Raj Act, 1994 (Amended vide Act No. 1 of 2026), I hereby notify
that Special Gram Sabha i.e. Anti Chitta Special Gram Sabha shall be organized on 21st and 22nd
January, 2026 in all the Gram Panchayats of Himachal Pradesh to discuss the following agenda:—
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1. Awareness about ill effects of drugs, especially Chitta

2. Decision of the State Government to give cash prize for providing information of
the drug peddlers.

3. Initiatives of the State Government to rehabilitate addicted persons.
4. Administration of oath by Pradhan Gram Panchayat to make the Gram

Panchayat drug/chitta free.

By order,
Secretary (Panchayati Raj).

LEIRRIRIS RGN

IMHAT—09, 15 STHANI, 2026

w=: URIga-ay  (1)3 /2024—1V—4581—85—3H fvRT @t senl
URITa—Taw(1)3 / 2024—1V—60584—87 f&-Tdh 20—12—2025 §RT STl ST § UH T &3l Bl
fafoTa / gifed iR AU U9 [T &3 BT TT(Sa dx qAT U F9T &3] 1 RITOAT 2 I=Ta=T
ERT AT U 99T Fewl I A& Ud oI M by 1Y o qon SuRad, Serm 31 &l
9 G W, e /Id U PR AR S R TR R & S ifaw RiwiRer wd
P B Ty uiierepd fvar = o ;

3R FIfh IWIFd AT & Hew # I 1@l & Wik & Ul gY Al U SURYe,
fTelT 1 gRT faaR fhar a1 de degar S9 WR 3favde fafreay fhar 1,

ra: fRArad UeRl & IoguTel, RS USw Uil o7 SR, 1994 (a9 1994 T
AR H=® 4) B GRT 3 B ST GRT (1) T (2) R Ued AfdAdl &I YART HA gY, ToTat
ST BArS UQe B U [T &Fl & fa9Tei / gefed | |witd, efoiad srqRgEn @ afold
UTH /AT &3 DI faITd / gifod @R, S9@ oy SWRIGd AR &1 €aRT 4 B SY 9R_71 (1) &
Ao B, T TSR W U AT el Bl RRITOAT &1 |8y SR USH BRd B |

S Qe B I UM | Al & fawWe /gied fdeE Ul & et
USTRIGINGT &1 UGafe gIfad w8l & |

g
PH0 | IAHT | DI AT 2 H | A UTH 99T | DS AT 4 ° PIS AT 2 H
o | W | afotd U 9T & | b1 A9 9T | afolg |8 UM afota o |ar o
JqT BT I & AW D JaT # afefera qY I TTH B
Gk PRATA BT | B dTel Il B Gk
= |
1 2 3 4 5 6
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1.%@@38@@

1. | US| 1. SN W@ 1. USRI 1. YSRTT fo=ret 1 TSR @ —
2. TN TRt BEGI 2. TSN @I 2 TSN RITRAT

3. TSR SUReT @rif¥re)  (EERT | 3 GSKFIT SR
4. YBITT fA=er F0 1234, 3539
BGIK 0 195)
SIENIEINE
afea (e o) |
SEINRCEIU
RIBGCE]

IMAT—2, 17 SIERI, 2026

T gUe—dI—UH(6)—14 /2024—1V.— e U9 & IruuTed, @M 3R @f ot (e
3R fafere) ofaf e, 1957 @ 9RT 237 & AT Ufed &RT 15 §RT Uaed Il BT TANT B
BU, S99 [I9IT &1 SIeRgaT T gvs—dI—(T%) 6—14 /2014, TRIG 13 AT, 2015 §RT ARG
IR IoMF (F—7Toic), fEAmad e # IR 21 AT9, 2015 I UG fRAMES y<wr o7 @i
(Ramd) iR @ (@Y @9, S9a gRagd IR WreRw &1 farv) =, 2015 &1 QiR
o a_ @ forw feferRea faw a9 €, sreniq—

1. 9 9m iR UR™—(1) 39 i &1 dfera 9 Raee g T @
(Ramra) iR @i (@rdy @@=+, 396 uRagd IR UvSRUl &1 faRon) i deied 99, 2026
2|

(2) ¥ Frm ISUA (—7ToIe), fBHTed Uesl H g91d UBRM o IR 9 Yg<d s |

2. T 16 &1 HORA—feaEa yew divr @i (Rawq) ik @ (w1,
SAD GRIEH IR veRvl &7 faro) M, 2015 (B2 99 s9@ 99anq ‘Sad 99 &'l T
g) @ W 16 @ Su—f9H (3) & S W A=ferRad I@T SITgeT, sferid——

"(3) T Ug & TAAIBRT TG IMded SU—aH (2) # faffaw s@fy & ViR, g T
% AT USSR §RT SR ATel 3R JaT &R (SNes)) | Gafa IRy yAmo—u=
[T YIS TGS Aed, T UiharcAd ATaaTRaGarsll &I ol 1 & ggarq fhal
ST & 3R WG gRT U2 @l 3@y & 3w« | gd S9! fue 7 fdar ar &, a
e, fIRad H SR T AAfIRad ®Rd 8T, U8 WA Ug & BRI T 3MQe gIRT
T § BH—BTS DI AT BR FDIT |

3. 5w 79 &1 dolA—® Al & 99 79 & IU-FEH (4) H TR WGP D
IF R FAfaRad I@r Sme, srerid—

"R IB AR P fRArd gewr ol fFmior f9r, Sia R faumr qen fFarEe vaw
AT Td TeY) fdera UfdeRol e Ul SRR JgAIfed AFHT HhH & HHEl
H, ST I gRATSHT @ 50,00,000 / — (T8 @RE) BUY T &I, AT 3 ARDBRI
fmT & HafRra Ul SR AT |lFHO FhH & Al H, STel ST aiRaTSTl
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T 25,00,000— / (=AY ATE) BUY b &I, 981 GG [OURT SId @ieel & giRarofiesor
& U g SRyl | Jrfafase Jgec! dol A STRgE! H TGS THwhRoT
JIRI & AT 3 AR PRI /YARI DI HERl HRA & U SIea A1 @Sl &
WA TR SUIRT &1 31T ST |

3T T,

BERT / —
(R, S T, WIHA),
srfaRaa qrea wfera (S) |

[Authoritative English text of this Department Notification No. Ind-1I(F)6-14/2014-1V, dated
17-01-2026 as required under clause (3) of Article 348 of the Constitution of India].

INDUSTRIES DEPARTMENT
NOTIFICATION
Shimla, the 17th January, 2026

No. Ind-II (F) 6-14/2014-1V.— In exercise of the powers conferred by Section 15 read
with Section 23C of the Mines and Minerals (Development and Regulation) Act, 1957, the
Governor, Himachal Pradesh is pleased to make the following rules further to amend the Himachal
Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2015 notified vide this department’s notification No. Ind-1I(F)6-14/2014, dated
13-03-2015 and published in the Rajpatra, (e-Gazette) Himachal Pradesh on 21-03-2015,
namely.—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation
and Storage) Ninth Amendment Rules, 2026.

(2) These rules shall come into force from the date of their publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Amendment of rule 16.—In sub-rule (3) of rule 16 of the Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage)
Rules, 2015 (hereinafter referred to as ‘said rules’), the following shall be substituted, namely.—

"(3) If an application for the renewal of the mining lease is made within the time specified
in sub-rule (2) alongwith no dues certificate w.r.t. GST issued by the authority of the concerned
department and all requisite documents after completion of codal formalities and not disposed of by
the Authority before the expiry of lease period, the Director by recording the reasons in writing
may allow the working in the mine by an order till the renewal of such mining lease.”

3. Amendment of rule 79.—In rule 79 of the ‘said rules’, in sub-rule (4) for the second
proviso, the following shall be substituted, namely.—

“Provided further that in case of Government approved construction works pertaining to
Department(s) of Himachal Pradesh Public Works Department (HPPWD), Jal Shakti
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Vibhag (JSV), Himachal Pradesh Housing and Urban Development Authority (HIMUDA)
where estimated project costs is upto Rs. 50,00,000/- (Rs. Fifty Lakhs) and in case of
Government approved construction works pertaining to other Government Departments
where estimated project costs is upto Rs. 25,00,000/- (Rs. Twenty-five Lakhs), the
concerned Department after quantifying the mineral shall permit the use of minor mineral
generated in-situ after deducting the royalty as specified in SECOND SCHEDULE and
processing charges as specified in THIRD SCHEDULE along with other applicable
taxes/charges in advance.”

By order,

Sd/-

(R. D. NAZEEM, 1AS),

Addl. Chief Secretary (Industries).

Office of the Additional District Registrar of Marriages-cum-Sub-Divisional Magistrate
Jhandutta, District Bilaspur (H.P.)

In the matter of :

1. Abhishek Chandel s/o Sh. Rampal, Village Kulahan, P.O. Matla, Tehsil Jhandutta,
District Bilaspur (H.P.).

2. Bhawana d/o Sh. Bhagat Ram, Village Patta, P.O. Jainagar, Tehsil Arki, District Solan
(H.P.) . .Applicants.

Versus
General Public . .Respondent.
Subject.—Application for Registration of Marriage under section 5 of Special Marriage Act, 1954.

Abhishek Chandel & Bhawana applicants have filed an application alongwith affidavit in
the court of undersigned under section 5 of Special Marriage Act, 1954 that they want to solemnize
their marriage according to Hindu rites and ceremonies.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 21-01-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 22-12-2025 under my hand and seal of the court.

Seal. Sd/-
Additional District Registrar of Marriages-cum-S.D.M,
Jhandutta, District Bilaspur (H.P.).
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9 T o gHUTd, SU-AvSa  JAWHRT (\AFRS), 57 91 <4t < Rerd wWRETE,
e foomagR, feuree g

37 g0 IM YF 30 M S, Faril Tig 07, SIEER. SEa@r], M UARid <ol dadidd
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1. 3T STeT,
2. JU, U9 Y9RIG <Tel, dedrd s A <1 Sff Rerd w@rere, e amagR, f2amed

a9 |

vy —ureft & 51 fafSr o =g erell & S UoiaRYT IoRery § g9 HRav O 9R féb
3T &RT 13(3) ST Ud Hg USIRUT AR, 1969 & AT STH UoilhRoT PR N |

W TGN g M ST DI IOIRAT $eIBR o fhar Siar & 6 ureff s g9 M A
JUEEER] & YRITAT H Ush ATdaa—ud U fbar € fd I o o= Al a9 v=md
Tl & ST USiRYN RGRER 3 G681 PRalg © | 3@ uredl el o= fafor um™ de=mad erell &

ST GolIhRoT RS | ol HRAMT argdl &, Silfh 39 UPR I gi——

qmH RSESESH ST ARG
Bd XM g3 A1 I q 31—10—1976

T UM UOId TTell, g A A9 <4l S Rerd W@Rere &1 ST BT IoiRAT SIAER
e fear Sirar & 6 afe il afdd & ISIRad S+ UoliaxtT IR B YR 81 98 aRig
21—01—2026 P AT TAT Yd IAATIdT d Thlelcd BIIOR IGTAd ATHR AU TR WA B
JYAT JMAGA—UF TR OTFH TolldRUT A< UIRT HRPp Afed, UTH YarId elell &I I
PIRIIT B wol e S |

JTST dRRG 22—12—2025 BT B BXER d HIER Ifed 3eTald o SRl fhar 1am |

A | geIeRa / —
SU-HISH BRI (ARTRS),
it 991 <@t S Rerd WRETe,

e faemagR (fRovo) |

Office of the Sub-Divisional Magistrate, Tehsil Jhandutta,
District Bilaspur (H.P.)

Smt. Nasib Devi d/o Sh. Laturia Ram, r/o Village Dohag, P.O. Jejwin, Sub-Tehsil Kalol,
District Bilaspur (H.P.) “Applicant.

Versus
General Public . .Respondent.

Smt. Nasib Devi d/o Sh. Laturia Ram, r/o Village Dohag, P.O. Jejwin, Sub-Tehsil Kalol,
District Bilaspur (H.P.) presently w/o Sh. Sukhdev, r/o Vill. Daroh, P.O. Malhot, Sub-Tehsil Kalol,
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Distt. Bilaspur (H.P.) has submitted an application to the undersigned for correction of her name
and date of birth in her Aadhar Card. She further submitted that her correct name and date of birth
as per Birth Certificate vide Registration No. 7, dated 20-04-1941, issued by the Local Registrar GP
Paploa, Sub-Tehsil Kalol, Distt. Bilaspur (H.P.) issued on dated 05-05-2025 is Nasib Devi and Date
of Birth is 10-04-1941. In this connection she supported Birth Certificate mentioned above.
Therefore, through this proclamation, the general public is hereby informed that any person having
any objection for correction in name and Date of Birth as mentioned above may submit his
objection in writing within (30) thirty days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribe period and application will be decided
accordingly.

Given under my hand and seal of this court on this 6th day of January, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Tehsil Jhandutta,
District Bilaspur (H.P.).

9 IICTad GEP HHTEd!, UH Avfl, Seaiel, forerm =, feard yewr
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ST |
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SR | FXARIRT / —
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2. 39 Sl

JfAT—1F fPRRIGR ORI IRT TR |
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JeTaAd H i 06—02—2026 BT AT SHY Yd BN SMHI AU YRSl Gof HRAT AHAT & |
BINR T 3 &1 JRA H UHARBT HIIAE! A H s Ol dRd [RRIER ORI & e « Y
ST |

3ST f&ATd 07—01—2026 BT WX FHIER g If&TId AlGY H NI §aTT |

AER | FXARIRT / —
TEIS AHTET, TIH oy,

o (N o
Sclglofl, Tofell I+, TeHATdel U |

g T i I RiE, TE TERIdeR U4 SRIGRT USSR, ST—agdld Tl
fSrer =, Rwra vow
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Tt |
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3 STAT Td U g=mad ), faer @os depofl | - gferard] |
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fSrern =, fRara o
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ST, feATeeT Uer, 19 SIFas), 2026 /29 WY, 1947 10347
CRIE]

3 ST Td U g=mad ), faer @S depofl | - gferard] |

farg —= fafer gfase & an |

S 3AQTAAd H UT SIaS HASE (1) FTaT Uofiarvl (G gd 9¢g) q&d fifdbadr sriary
T $ BT U5 AT HFW-B&D/CMO-CBA/2025-17762, fa-id 19—08—2025, (2) 24f U4,
(3) S RUrd, (4) srumerar yAMO-u, (5) URAR INTREX Thd, (6) MR Hle TAH IMmafeadr
R YA gEigy s, W el 10 SFRTE, SU—EdIel eI, T (fRowo) 1 T4
fafdy fF=l SR | d=rad Jifierg § T IR ¥ W@ T 2| URUTRGEY UERd S Golido
IR # JITATSHT SR BT 9 Ud OFH Gof 9 83l & ol MR Sivard & | 39 9w &
gfe Iu—ud g IR S RUre ST Rl doiaRvl S Td geg ATDRI ol 7 U YA
ST f&ATd 19—08—2025 ®I TNT AT &, IH Bl 2 |

31d: AIATIRYT HI 39 AIfed & AA o Jfaa fear siar 2 & srRmen g qvigy Rig,
T 91, S0 <, Iu—agsilel daia, WW(%oqo)aﬁwﬁf@rog 12— 1996374:[@
A USIARYT ARRE, 1969 @1 &RT 13(3) & WEEMl & A=< Uardd & TR Aol
arerar foTelr Uofiaxvr (S Ud ) §TRT o1 ¥ &9 @)1 & 3f<¥l Ui a1 & € | ofR
fft @1 fel f UeR @ B MURT B I 98 39 3fSTad § Alfed (S¥WER) ® Udh A8 &
HIdR JgIg 10.00 & AT 500 TdH T IMURT qof dvar Fwar ¢ | FilRa srafyr # amufr 7 o
DI YR H IMMAfHT rRET GAT g8IgR (e, A arS), S0 F=vdd & o ffdy Fwid e
H qol R D AR UM UAId Afad O B 9IRT R e ST |

31Tl faieh 07—01—2025 BT WX EKIER T HIER AaTeid Al SR g3l |

AER | FRIRT / —
Fergd |ATedl, fgdia smof,

IY—dgdral detpl, fotetr == (fBowo) |

g JaTea S HIrd (¥, 99 dEidaR U4 SRIGRT JUSIHGRI, SU—dgdle dadT,
fSrem =, fewrae gaw

et o : 74 10 T80/ aTadh / SU—d8dTel / Aol / 2026—34—35  f&ATd : 07—01—2026
Fex Rig g 9, Ta AR, 10 W, Su-—dgdid dadl, e @wm (Rovo) At |

EEIT]
3 ST Ud I damad wioi, e @vs el | BEIREIS

fovg —o=1 fafer ufase & an |

S (ST H YT SRIaS AR (1) RTAT USiiaxvl (G vd 9) J& ffdhar sriary
T & BT UF AT HFW-B&D/CMO-CBA/2025-24904, fasTd 10—12—2025, (2) 29 U4,
(3) o1 RUIE, (4) mwmear yHO—u, (5) URAR IR FHd, (6) MR Fre, (7) TAAT HeT BT
THV-U=, fSTaH 3fdad dex g I d9], Md AU, $10 Wi, SU—dgdrd o, e =w=
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(fRowo) &1 o= fafdr frsl HRUT | damad 3ifiekg H &Sl &)1 9 X8 TS 2| URUFRGHY
AT ST GoTRer R H e Bex Rie &1 AW vd 9 T91 T gen § off FrrrgaR
IFER | 39 vy @ gie wuo—ud 9 ORI o RUIE S 5ol Usiierv 9 Ud 9y
SIHTRY TFIT 7 3TA YAV ST f&ATd 10—12—2025 P TN AT B, IEH Bl ¢ |

31T ARl BT g9 Afed & Arm ¥ gfad fear oimar € % $wR Rig g3 a9, 19
BT, TI0 WG], IU—dgdlel dofel, e = ([Bowo) &1 <=4 fafdr 15—07—2007 S Td Hcg
UolRoT AR, 1969 @1 €RT 13(3) & WIGEMI & I Uarad & rfd 3TfHelwd 3ferdr
RTer dofiaxel (G Td 9) §RT SifeE # a9 o & el TIRT fhar o 81 ofR fadt
BI B N YBR P BIS MMURT B AT 98 $H IM&TAd H AfCH (STABR) & Ud A8 & IR g8
10.00 | WF 5.00 TP U1 AURT GO HRAT Febell & | FFeliRe arafer # amufy 7 a7 o7 R 4
3Mded D} Rig I ), T AB, S0 W=, Su—dsdld dordl, rar awr (fBodo) &1 5
fafSr Trafaa ifieg § ol &) @ <Y UM UArId Afed 9ol & gikd &) &g SIe |

3Tl faieh 07—01—2025 BT WX KGR T HIBR AaTeid Al ST g3l |

AR | FXARIRT / —
Fergd |ATedl, fgdia siof,

SY—dgdrel datdr, Rt @t (fRowo) |

g I[STaId AE® TRl fgaa S, deun, e fF=R (Rovo)

TR YhEAT © 88 /2025 TRIG Y31 : 02—12—2025

£ Gl AT YA W0 9RR G4, Rl 9 s, dediie [T, e fe=iR (fBodo)

ERIR

MM STFAT UM SU—HeTd R, dedial dear, e fe=ik (f2ovo)

R o e H yefl & fOdr &1 99 gowil Wed $wI6 dlhl SU—HEld
RepITiOall, dgdrel dwedr, forer fe=iR, f&araa uaen|

AfeH g9 *MH ST |

U8 RERT Uredl #7 G ATl §F W0 WER 49, ARl am e, et |nrar, [rem
fP~IR (fBo¥o) & gRT WA @ & o I=i ghad fear & & uedl & fOar &1 9@ a9
SEAAS H 9RR A g3 Grax A9 T61 © S el g O © URg IR AMeld 1l /I
TR 188 /222, WIRT TAHR 32, YHET AIGTAl 0—10—65 B0, dTh! SU—HETA RPN, TE8dA
FedT, e =R, fedrad gaer & urefl & fUar &1 9M &4 49 g3 WA &l /ST T
ST wEl 8l B 39 9R Urefl SWRIad HEld & NIoid JffWelkd H U fUAr 9 qI&T & AW @l

ORI HRAMT ATE & |

A 3H FIWER ERT FIAERY &I Jrd fear oenr & & Ak fefr afaa &
ureff /a1l & AT 9 <IeT &1 A oRd S1fderg <suc1|/<sm|~ﬂ THR 188/222, ORI TR 32,
BT TGS 0—10—65 80, dThT SU—HBTA RBITIRN, dediial deur, Nterr fe=iR, fedre ygor o
Wﬁ@?{gﬁﬂﬁ?ﬁiﬁ@ﬂﬂﬂﬁ?@?gﬁgﬂ%?ﬁgwﬂl B GNPl AMRT B AT 98
& I® 31—01—2026 AT SHAA T4 ITQTAId ol H BIOR ATH 3T AMIRT ol HRal Fhal © | 918
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o e JTUIe S7afdy dig A1 Solk / TaRTSl difdel FHARIG 1 BT a1 MR ureff & foar
T TTET BT 19 GO BT & AR IIRT Y Ay S|

M feid 31—12—2025 BT TN SN T HIEY I7elold I oI fhar T |

ATER | FEIeIRT / —
ErIS aHEdr (fgdra sion),

T, fterm fe=ik (fRoo) |

g 3T PRGN IUSIBRY, Heur, e f=R (Rovo)

HPHEAT 70 89 /2025 TR I3 10—02—2025
Sh. Amar Dass s/o Late Nakal, r/o V.P.O. Tangling, Tehsil Kalpa, District Kinnaur (H.P.).
EEIE

1. 3 S|
2. dAipd IVRER, T Td g Uil YR, dediel dedr, forar =ik (fRovo) |

g — el & 9 A 99 dargd 9aRl & 9 GoliaRYT IoReX § g9l HRa o IR
FA GRT 13(3) ST Td FG USHBRYT SAFTIH, 1969 & <A SH USHBRIT B
IR |

B WM T M Al Bl JoIRIT STER & Aegd 9 gfaa f6ar smar & f% Sh. Amar
Dass s/o Late Nakal, r/o V.P.O. Tangling, Tehsil Kalpa, District Kinnaur, H.P. T ENEER B
T H TP AEST—UF A AUI—UF oIkl el IR (= e sfter) [y
fP~IR & #regd | U fbar & fb Sh. Amar Dass s/o Late Nakal &7 ST 10—08—1965 I i
TR ¥ goTT & T SfSIarae rfl &l USIhRUT U9 Uardd Uranl & S UoileRoT RfoRex 3
Tl A8 81 @1 B | o9 wieft e oY fAfYr @1 U uarad i @ S GoileRuT JOReR H
TSl HRATT ATEAT © | §9 N QY AR B BT SR fHam 2 |

3T UTH UATId WAy, dediel dedl, el fh=iR g i GOfeliT @) 3 STaT BT aoTRar
SeIER & ARIH ¥ gfad fear oar § & afe Sh. Amar Dass s/o Late Nakal &7 ST
10—08—1965 T T TITHT H B3 & P YSHBRN UTH UARIT UEART & 79 GollhRoT IfoRex
TSl B IR BIs AMRT B Al 98 &P 31—01—2026 IT $HH Yd IMETAd H BIOR SMHL YT
TARTST U9 ) AhdT 2| 39d SR Pls ¥l Soik /TRl O E=Id = 87 dor ureff & o
USR] & JATGT UIRT B ARG UM GaId & bl ISRER / UAId Fid bl 7uTer]

T MY Wl 3y SR |

M feTd 31—12—2025 BT BN SRR T HIER I7gTold I oI fhar T |

SR | FRIRT / —
PIRIBN] TUSIEHNT,

BT, Rrerm fe=ik (fRoo) |
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9 ST HRIBRI USIHN, HedT, e fe=ik (fRowo)

JebeAT 0 90 /2025 ARIG 931 02—12—2025

Smt. Pratima Negi d/o Late Guru Lal, r/o V.P.O. Kothi, Tehsil Kalpa, District Kinnaur
(H.P.).

1. M ST |
2. dIdhd INRER, T Ud GG GolldRvT DIST, Tedrd dHeal, e fF=iR (Bovo) |

vy —urfiar & o= fAf o™ darad dIdl & O GoliaRo IReX H Tol dRdid o gR
A R 13(3) ST T HG USHBRUT SR, 1969 @& A=W SFH UGB ]
IR |

B W T 3 Al DI JOIRAT SWER & AH | Gfad a1 Sirem & f Smt. Pratima
Negi d/o Late Guru Lal, r/o V.P.O. Kothi, Tehsil Kalpa, District Kinnaur, H.P.A JENEer &
AT H YD AAeA—U3 I AUI—T3 qoiRal f5ell IDRgR (=g Fifdhaar ifder)) forer
fP~IR & AT® ¥ UK AT & fb Smt. Pratima Negi d/o Late Guru Lal &T ST 19—06—1978
Bl T BISI H AT & TAT IISAFEGE UIAT BT USHHROT YT UARIT D] & ST USi bRl
TR # ol &I 8T @1 2| 31d TIRAT U o A BT U UarId BIeT & o GoilhRU]
IR H ol AT TS © | §9 IR AR AR B BT IR BT 7 |

I UTH GATId hISl, dedld dedl, T fe=iR T T BIST BT MW STdT Bl oIl
gIAER & ARgH 9 gfud fear Sirar g f& afe Smt. Pratima Negi d/o Late Guru Lal &7 ST
19—06—1978 I T BISI H F3AT & PI YSIBRYT YT YDA DIST & STH GollhRvT IfoReX H ol
P IR Bl IMURT B o a8 f3Ald 31—01—2026 A1 SHA Yd I7cTald # BIOR 3MHR AU
TaRIST U9 R Ghdl 2| 39 SURNT BIs U SolR/UaRIS ok GHR—Id = 8N Jr uifelr &
ST USTTROT & JeY UIRT $R ARd I Uaid & didbd IOReR /9arad afed &l
JATUTST B < 9ol (3 SR |

M feTd 31—12—2025 BT BN SRR T HIEY IIgTold I oI fhar T |

AER | FEIRT / —
PRIBN] TUSTIEH,

weqr, Rrerm fe=ik (fRoo) |

9 3IQTAd BRI IUSIRHRY, FHeur, Rrer f=R (fRovo)

FheHT F0 91 /2025 ARIG I3 04—12—2025

Khristina Horo w/o Sh. Barnabas Horo, r/0 Village Baghiya,P.O. Sode, Tehsil Khunti, State
Jharkhand, presently residing at V.P.O. Kalpa, Tehsil Kalpa, District Kinnaur (H.P.).

ERIR
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1. 39 ST |
2. dAhd INVRER, T Td GG Ul Hedl, Tedia bedl, ot f=iR (f2ovo) |

g ——urieir @1 gl &1 S Al U1 demad dedr & ST USITRUT RGRER H g6l dhRard
S G A G9RT 13(3) ST T FG USITBRYT ATIH, 1969 & ITIc ST USIDHROT
H AN |

W WGRI d 3M SHdT HI JoiiNdl 3ABR & ARAH 9 Jiod fHar S & fa Khristina
Horo w/o Sh. Barnabas Horo (ol faril SIR@vs) gt fardl Mg dweur, fren fa=ik (FRodo) =
JAEEER] & IRTAT H Udh AAGA—U3 A AYI—UF JoIRdT el IWRgR (& e
BRI e fhb~iR & Aegd & Uwgd fbar & fb Ia! gER1 Sangeeta BT ST 05—05—2016
g Sarita BT ST 29—08—2018 &I T el § BIAT & TAT ALAAE UIRAT BT gEAT &1 5TH
GSTROT I TaTId Hedl & o | Golihro] IOex # &0l 81 1 X@T © | 319 i e gt
B o fafY B U™ dErgd dedr & O UolieRvT IR/RER H g HRaET arEdl 81 39 9R
3SR SINT &R BT IR fhar 2

I UTH YOI Hedl, dedidl dedl, T fh=iR g g Hedr & 3 ST bl oIl
gYdeR & HEg9 | ?ﬁ%lﬁ fpar orar & & afe Khristina Horo w/o Sh. Barnabas Horo @7 E[%Rﬁ
Sangeeta T ST 05—05—2016 @ Sarita T ST 29—08—2018 Pl T Hedl H AT & PHI USRI
TN GIId Hodl b O UOTdRYT e’ H gl dRd gR Pl IMURT & al I8 fedie
31—01—2026 IT S U4 37T H BIOR STHR U1 YaRTST UL HR Fabhell & | §Hb SURI Py
A ISR /YRS SR ARG A BRI T U &7 R & S USiiaRYl & Sael UTRd &R
AR UM 990d § dldhd INRGR / UA1ad dfed Bl T 2q el Wl {37 SR |

M feTd 31—12—2025 BT BN SRR T HIER I7gTold I oI fhar a7 |

AR | FARIRT / —
PRIBRT TUSIEIBNI,

Heqr, Rrerm fe=ik (fRoo) |

9 3T BRI JUSIRHRY, FHeur, e f=R (fRovo)

FheHT F0 92 /2025 ARIG I3 04—12—2025

Smt. Gian Bhagti d/o Late Kunji Lal, r/o V.P.O. Duni, Tehsil Kalpa, District Kinnaur
(H.P.).

1. 3T S|
2. dipd NRER, ST UG FG TSR0 g, dedld dedr, foter fb=iRk (f2ovo) |

fqwg—ufer & =1 fafr a4 dema gt @ S goliaweT IR H Tl dRa o dR
S URT 13(3) ST UG FJ UoliaRol ARRM, 1969 & I STH USITARIT S
IR |
BR W g M SdT DI IOIRAT $TABR & AgH | Grad fdbar e € fb Smt. Gian
Bhagti d/o Late Kunji Lal, r/o V.P.O. Duni, Tehsil Kalpa, District Kinnaur, H.P. T RN B
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AT H YD AAeA—I3 I AUI—3 qoiRal el IWRgR (=g e sifder)) forer
fP~IR & AT 9§ U fhar 2 f Smt. Gian Bhagti d/o Late Kunji Lal & S 12—11—1961
B MG Al H AT B TAT JLAFAE UMAT BT USHBRYT UMW G-I Gl & ST H  UollbRIT
IFTeR # ISl 7B B @1 2| 31 UifAr ool o fAfy @1 3m uEma N & ST UoliaRoT
RRTRER H Tol HRAMT ATed] 2 | $9 IR 3N SR SR Bl AR B 2|

3T U UErd g, dediel dodl, RTelr Rk a Ma gAl Bl 3H ST Bl Foliva]
SeIER & WA 9 gfud fhar Sar © f6 afe Smt. Gian Bhagti d/o Late Kunji Lal &1 ST
12—11—1961 I T Gl H G & BT UGBV Y UaIId Gl & STH Uoilbrvl IMGeR H ol
FH IR Bl IMURT B o a8 f3Ald 31—01—2026 A1 SHA Yd I7Tald # BIOR IMHR AU
TaRIST U9 R Fhdl 2| 39 SURT BIs 9l SOk /UaRIS ok GHR—Id = 8N Jr uifelr &
ST UOITRRYT & 3MeY TR &R FWd UM UaRd @ dlbd ORER/dad . |afed &l

3UTAT B 3 Aol &y SR |

M feTd 31—12—2025 BT BN RN T HIER IIgTold I oI fhar T |

BIEN FRERT / —
PRGN TUSIRIBN],
weqr, Rrerm fe=ik (fRoo) |
g IIGTAd BRIPRI JUSTEGRI, FHedl, ot =ik (fRovo)
FheHAT F0 93 /2025 ARG IG31 08—12—2025

Sh. Nand Lal s/o Late Puran Chand, r/o V.P.O. Pangi, Tehsil Kalpa, District Kinnaur (H.P.).
CRIE

1. M ST 919 aiT |
2. didd LR, ST UG Fg GSilhpRoT U], dediel deur, el fb=ik (fBovo) |

favg— ureff o o= fafy I dara ol @& S OolieRer IR H g9l RA O dR
I &RT 13(3) ST Ud Hog UoIhxvT JAARIH 1969 & < STH USIHRUT B aN |

B WA T 3 ST Pl JOIRIT $eIBR & ARIH I Grd f6ar Siar & f& Sh. Nand Lal
s/o Late Puran Chand, r/o V.P.O. Pangi, Tehsil Kalpa, District Kinnaur, H.P. T SEEREN &
AT H Udh AAeA—I3 I AUI—T3 qoiRal f5ell IDRgR (=1 Fifdhar ifder)) forer
fP~IR & w9 9 WA &A1 € & Sh. Nand Lal s/o Late Puran Chand &T ST1 05—11—1965 I
Ma aifl H AT © AT ST ISP USHDHRYT YT GarId UR{T & S H UoiiapRol RFoex
qol A8l B X1 ® 1 39 gredt orae o fAfer ®r umH gemd Uil © ST GoiieRoT ROReR § gol
FRATHT ATEAT B | 39 IR IS SR IR BT IR fba 2|

T T YT Ui, dedid dedr, RNter fF=IR T g gifl &1 MW SHdaT B oIRal
3eIER & AE ¥ gfad fear Sar € % afe Sh. Nand Lal s/o Late Puran Chand &1 T
05—11—1965 I T T H AT § BT USHHROT UM Gardd R & ST79 GollRoT JfoReX H qo
P N P IMURT & Al 98 f&id 31—01—2026 AT $AH Ud GTAd H BINR SMHL YA
TARTS U9 BR AHdl B | $9d SR Dig Ul SOk /TR o AT 5 R der uieff & o+
TSROl & Qe UIRT R AR I Ua—Id & dldhdd JSRER /Uardd Afad &l T
TG AR Aol &Y SR |
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M feTd 31—01—2026 BT TR SRR T HIER IrgTold I o fhar 17 |

SR | FRIRT / —
BRIPBN] TUSTIETBNI,
BT, e e~k (Ro wo) |

9 IETAd 375 RNig, PRGN TUSIEeR) (1Y JedeeR), SI—dsyld <),
ot f=iR (fRomo)—172 104

JheHT T © 01,/ B&D/2026 TARIG X937 : 03—01—2026
RTET BT Y5 =9 M, Fardl Mol Su—dediid e, [57erm fd=ik (f2ovo)

ERIk

3 ST, I gErga IHell, Su-agdiial N, [ter fe=iR (fRovo)

v ——TTa1e GehaHT SRERT I GR—13(3) ST TG Jog Yoilhxor Jffefrad, 1969.

RET (W g3 G99 (M, Far wa mofl, Su—aedie R, fSter fe=iR - (f2ovo) @t
gA-ud R Rfecar e e fh=ik Reord ReiT flell & FRifaa x|
HFW-KNR(B&D)/25/26-12493-94, fadid 31—12—2025 dedlelaR faR & ARIA W 9 3r&ToAd
H U UfA-ud eug—ud died Urd g3l ©, FSH afded q el o A 01—07—1964 M
gargd Aot § gof B R smded fhar 2

31 FAAATIRYT B 9 3IATR @ ARIH W Jfud fear siar & 6 afe am g woh
& Rare H s T O B 54 AT 01—07—1964 IS fFY M W fHA W1 UBR &1 Bl
IR / QRIS 8 A1 98 30T SR g YaRTol 3Tex Ud ATE S99 3TaTeld # U9 o | Al Iad srafdy
T Pls SolR g YaRTSl U T8 AT Al &9 Ud qog AMTIH, 1969 B &RI—13(3) & 3fc¥ic T
O BT S A I Gard IFON & AT W OqSl R B MM UIRT R Y I |

ST feT 06—01—2026 BT B BXAER T HIER Afed 3eTold I O fhar Tam |

AR | BETR / —
HTIBNT TUSIBNT,

Sy—agdirel <o, e fe=iR (fRovo) |

¥ T erdd HIsdl fgard Aof, SU—dgdld SeUT,
Rrem ala—wdifa (fRowo)

AT 82174 / 2025 TRRG HOTRATT : 29—12—2025

gdoT g YA UM dg, FER Ta g S0 SelaHl, Su—dsdid SeayR, RTer ol v
wifer (fRoo) el |
CEIR]
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3 ST gt |

A3 SRIY GHRI M |

A T 3H ST |

9 gahed @l W IR I8 2 e Swied weff gdior TV g3 99 ), fand Ta 9 i
STETCI, SU—dsdld ISy, RTal e vd Wi (fBowo) = 39 oM & A1 §9 I&lad H
IfA—UF 7Y WUA—UF g A KA YK (b § [ I9Ra Al & Aslel Siglerd H uredf
WA T] ol BRTG 2, Sl Teld & Sdid AUT—UF g A= Swidall & AR urefl &7
I YT T B, S el © | Ifd Uil Held el & JIod WMol # AUAT A GO DR
gdIvT T=. PHRATT aTEdT B |

31 39 FYATR ERT WARIRY & Jfad fear oirar € & afe ot aafed &1 Swiad
HHEAT M ORI IR DIs IoR /YRS &l A 98 TSR B YHIRIG 81 & U Fod & IR
ST B H BIOR BIx foTRad ererar AIRgd TaRTST U9 &R Fhdl & IAT I8 FHS ST
& f ff Ffd afed &1 39 GaHedr T GoRNl R PIy Sk G TRl 1 8 dT 37ded
o BT Af~dH ®©U T SR 7 UhaR®bl Hridrel 3 § ols SR |

3T f&Idh 03—01—2026 I BHIER G HIER AGTeld SR ST foham 13T |

AR | TR / —
AEIS FHTEdT fgdrg S,
IU—TEATA ISR, Forer aRia—wifcr (fRovo) |

9 I qES wuisdl fgarg Sofl, SU—dsdid ST,
Rrerm amEra—|ffa (fRovo)

T 82178 / 2025 TRRG HOTRATT : 12—12—2025

R T A Wad @, Farl T UEd, Su—dsdld Seayr, e deld ud wdifd
(f2omo) el |

ERIk

SNSRI et |
T3 dRIY GORIT A1 |

AfeH 99 *MH ST |

9 gHeH &1 e IR I8 7 & SR welft IR T gF Wad 9, i T e,
IU—TENd ISR, TelT et ud Wi (fRodo) =1 9 e & |rT 9 37alad H Urefa—ud
qY TUY—UF g Y Sl UK (B § b o Aol & A81al ggebl H Uil & fUar &1
qM Ul §51 SRS ©, Sl Tad § SIdid quP—u3 A Sddell & AJAR Ui & fodr
F T WNaH I T, 9 Gel 2| 39 urRfl 7Eld g & <Iod AferE H oo fidr &1 AW
O PR WdH I8 HRATT A8 © |
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3T 39 FYAER ERT WAARIRY &I gfad fear oiar € f& afe falt aafed &1 Swiad
HHEHT T ORI IR Bl SO /TR 8 Al I8 AR D UBIRG B & T HeH & AR
JTSTAd B9l & BIOR Bix foTRaa 31erar HIRge TARTST U R Adhdl & 3T I8 FIsT SR
5 fo=f N awfad afad & 39 e 9 GOl R Pl Sok g TaRTol o 8 T 37ded
= Bl Iff~dH ®©Y AT TR  UhdRBT Hridrsl F | ols ST |

T fedid 03—01—2026 DT SRR d AR 37eTold gRT SINT fhar 17 |

AER | FAEIRT / —
TG AR fga o,

IUy—dgdlel IeIYR, SoTer amela—wdifa (fBovo) |

9 I[CTd HEId FHEd! fgdid #of, SU—dsviid SeaF,
Rrerm amEra—.ifa (fRovo)

T © 821710 / 2025 TRIG ASTRAIT : 12—12—2025

G w5 g3 R a™, Faril 7 g S0 SeayR, Su—dgdid SR, e omela gl
Tifer (fRodo) TRt |

SIEEVERI) gy |
TIfA—UF TR GO M |
ifed 99 3MH ST |

9 Yded &1 Ard 9R I8 © f6 Swiad ureff Y @8 g3 R a9, e wa g <o
ISAPR, IU—dedldl SSIYR, Te e vad /i (fRodo) o 39 e & A1 39 AgTeld H
RT3 HY WUA—UF g AT TS UK [ © & Iovg Afferg & F8rel IR 4 uredi
B M (A TS BRI &, Slfd ToAd & STdid AI—UF g Hol'l SRIaall & AR urdl &l
M MY Ao B, S FE 2| AT uedl HETd SSAYR B IORG AN H AUAT A O PR A
{3 HRATT ATET ¢ |

3d: 39 S¥IER §RI JIA™RY ®I JiEd fHar oan 2 6 afe fadr afdd o SR
HEAT T GORIT IR Bl SOk /RIS 8 Al 98 $IABR D UBIRG B & T qeH & AR
JTSTeId 8ol H BIOR Blx foTRad arerar HIRge TaRTST U9 &R Fhdl & I I8 FHS S
5 f f Ifd afdd &1 39 GHedr T GORN R PIs Sk g TRl 7 8 JT 3Mdad
U3 Bl A~TH ®Y fIT TR 9 THaRBT Hridle! 3THe H s ST |

3T f&HAId 03—01—2026 I BHIER T HIER AGTAd §RT SIRT fhaT 73T |

ATER | AR / —
WERIS aHTEdl fada siofl,

Ju—e¥lel SEIYR, FTelr emelea—wdif (f2ovo) |
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In the Court of Sub-Divisional Magistrate, Kumarsain,

District Shimla (H.P.)

Smt. Bimla Devi w/o Sh. Barfi Ram, r/o Village Premnagar, P.O. Pharal, Tehsil Kumarsain,
District Shimla, (H.P.) .. Applicant.
Versus

General Public .. Respondent.

Notice/Proclamation Regarding Correction of Name Aadhar Card of Smt. Bimla Devi.

Whereas, applicant Smt. Bimla Devi w/o Sh. Barfi Ram, r/o Village Premnagar, P.O.
Pharal, Tehsil Kumarsain, District Shimla (H.P.) has submitted an application to this court with the
request that in Aadhar Card my name has been entered as Bimal Devi which is wrong. My correct
name is Bimla Devi. In support she has attached the copy of Bonafide Himachali. In Aadhar Card
my name may be corrected as Bimla Devi in place of Bimal Devi as per the Panchayat Record.

Now, therefore objections are invited from the general public that if, anyone has any
objection regarding correction of name from Bimal Devi to Bimla Devi in the Aadhar Card, they
may appear before the undersigned on or before 01-02-2026 either personally or through their
authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 1st day of January, 2026 under my hand and seal of the Court.
Seal. Sd/-

Sub-Divisional Magistrate,
Kumarsain, District Shimla (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Kartik Sood s/o Sh. Rakesh Sood, r/o Anand Niketan Building, Bharari Road,
Dudhli, P.O. Bhont, Tehsil & District Shimla, Himachal Pradesh, age 31 years.

2. Ms. Gurwinder Kaur d/o Bahadur Singh, r/o House No. 180, Gali No. 1-A/Near Gurbax
Colony, Guru Nanak Nagar, Patiala, District Punjab, Age 31 Years.

Versus

General Public

Subject.—Registration of Marriage under the H.P. Registration of Marriage Act, 1996.

Sh. Kartik Sood s/o Sh. Rakesh Sood, r/o Anand Niketan Building, Bharari Road, Dudhli,
P.O. Bhont, Tehsil & District Shimla, Himachal Pradesh and Ms. Gurwinder Kaur d/o Bahadur
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Singh, r/o House No. 180, Gali No. 1-A/Near Gurbax Colony, Guru Nanak Nagar, Patiala, District
Punjab have filed an application alongwith affidavits in the court of the undersigned stating therein
that they have solemnized their marriage on 10-11-2024 and are living together as husband and
wife since then, but the marriage has not been found entered in the records of Registrar of
Marriages of Gram Panchayat concerned/ Municipal Corporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before this court of undersigned on or before one month of publication of
this court notice. After that no objection shall be entertained and marriage will be registered
accordingly.

Issued under my hand and seal of the court today on 05-01-2026.

Seal. Sd/-
Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).

In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Sh. Hari Mohan s/o Sh. Jeet Ram, r/o Village Kakret, P.O. Salana, Tehsil & District Shimla
(H.P.).

Versus

General Public .. Respondent.

Whereas, Sh. Hari Mohan s/o Sh. Jeet Ram, r/o Village Kakret, P.O. Salana, Tehsil &
District Shimla (H.P has submitted an application alongwith a Non-Availability Certificate issued
by the Registrar, Births & Deaths, Gram Panchayat Thari, District Shimla, H.P. before this court
under section 13(3) of the Birth & Death Registration Act, 1969, seeking permission to enter his
date of birth as 18-01-1986 in the records of the Registrar, Births & Deaths, Gram Panchayat Thari,
District Shimla , H.P.

Particulars of the Applicants:

SL. Name of the family member Relation Date of Birth
No.
1. Sh. Hari Mohan Self 18-01-1986

Hence, this proclamation is issued to the general public with directions if any person has
any objection/claim with regard to entry of the date of birth of the above named person in the
record of Registrar, Births & Deaths, Gram Panchayat Thari, District Shimla , H.P. he/she may file
such objections in the court on or before one month of publication of this notice in Govt. Gazette.
Failing which, the matter shall be proceeded with and necessary orders shall be passed in
accordance with law.
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Issued today on 12-01-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

9 IeTad 2 99 Tl NN, HRIGRT CUSIEDNI, SY—dsdlel SiiTeT,

fSterm Rrrar (2o vo)
£ 76 gF W0 Al Rl A, FEaRy A, S0 Adel, Su—dsdid e, e Rutern
(f2odo) it
EEIC]
SIEAVERI

SRR 414 3TH ST |

9 eI H A 9% gF W0 A a_Al ored, FaRil A, S0 A9ell, Su—agdidl ST,
e R (fRowo) =1 wrfA-u= SRR fhar € Rd S99 oamug fdar § 6 a8 @
T / @I 50 96 B /189 f9, W@RT <0 104, 107, 108, f&H<T 3, YHaT TGS 00—28—76 TO
AT ST, SU—dgdiel Sira, forar Rer (fBovo) # 4R &1 Aifere & wReg STHe=<l & @l
<0 04 ¥l ¥R TN, W I YAV ADHRG g G M g &0 ghdl "= @l fyardl Tig
TR, Ted frea Rf2d o § SiIfd Tald & Rrsi &1 |1 fUsell a1 geal 9 Sad 4@ o
el foret @1 @IS W Bl T fHar 7

A YU & AR WX IGd YRTATERT Bl 39 $IAER & Aegd ¥ Gfaa fhar Srar 2
f6 afs AP BIZ e A&l T 9T B Ydoll F oIl IH™T T Al 98 39 g H
20—01—2026 ¥ Jd T I ARG DI 37U UeT 3G Fhd 8 | BIOR 7 3 B TR § UHARHI
BRI T H TS SR el & U&T H Bh—S—Xg- Bl oRd BRTSIT AT H M Hx fear
STTQTT |

I T 29—12—2025 BT TN BXAER d AR Ifed 3eTard I WIRI fhar Tam |

ATER | FEIRTRT / —
(9 dTel XTom),

BIABR] USRI,

SU—degdre STTert, e e, f2ovo |

CHANGE OF NAME

I, Padam Dev aged about 45 years s/o Sh. Bali Ram, r/o Village Sanarli, P.O. Banthal,
Tehsil Karsog, Distt. Mandi (H.P.), Pin-175011 declare that I have changed my minor daughter's
name from Nansi (old name) to Nancy (new name). All concerned please may note.

PADAM DEV

s/0 Sh. Bali Ram,

r/o Village Sanarli, P.O. Banthal,
Tehsil Karsog, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Puran Chand s/o Sh. Om Chand, Tehsil Thunag Dagiyal (533), Mandi (H.P.) do hereby
declare that in Aadhar card of my minor daughter her name is wrongly entered as Snayha. It should
be entered her correct name Sneha Devi. Concerned please note.

PURAN CHAND
s/o Sh. Om Chand,
Tehsil Thunag Dagiyal (533), Mandi (H.P.).

CHANGE OF NAME

I, Madhu Bala w/o Sh. Dev Dutt, r/o Vill. and P.O. Khillian, Tehsil Nalagarh, Distt. Solan
(H.P.) declare that before marriage my name was Madhu Bala but after marriage I have changed
my name from Madhu Bala to Heena Sharma. I may be known as Heena Sharma in the future. All
concerned to note.

MADHU BALA
w/o Sh. Dev Dutt, v/o Vill. and P.O. Khillian,
Tehsil Nalagarh, Distt. Solan (H.P.).

CHANGE OF NAME

I, Gaurav s/o Nasib Singh Rana, r/o Ward No. 2, Village Bhunkher, P.O. Bhullana, Tehsil
Baijnath, Distt. Kangra (H.P.) declare that I have changed my name from Gobardhan to Gaurav for
all future purposes . Concerned note it.

GAURAV
s/o0 Nasib Singh Rana, r/o Ward No. 2, Village Bhunkher,
P.O. Bhullana, Tehsil Baijnath, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Bandana Kumari w/o Himal Kashi, r/o Village 18 Mile, P.O. Bran, Tehsil Manali, Distt.
Kullu (H.P.) declare that I have changed my name from Beena Karki to Bandana Kumari for all
future purposes. Concerned note it.

BANDANA KUMARI
w/o Himal Kashi, r/o Village 18 Mile,
P.O. Bran, Tehsil Manali, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Rakesh Singh s/o Sh. Yogender Singh, r/o Vill. Dehra Dohai (174), Teh. Junga, Distt.
Shimla (H.P.) declare that my minor son Aryaveer Kanwar (New Name)/Kanwar Aryaveer Singh
(old name), admission No. 11257 is studying in Class 4th in St. Lukes Sen. Sec. School, Solan. At
the time of admission by mistake we wrongly mentioned child's name Kanwar Aryaveer Singh.
Now I want to change my minor son's name from Kanwar Aryaveer Singh to Aryaveer Kanwar.

RAKESH SINGH

s/0 Sh. Yogender Singh, r/o Vill. Dehra Dohai (174),
Teh. Junga, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Lakshmi Devi w/o Sh. Virender, r/o Vill. Nohan, P.O. Dubloo, Teh. Junga, Distt. Shimla
(H.P.) declare that I have changed my name from Lakshmi Devi to Laxmi. Please note all

concerned for further.
LAKSHMI DEVI

w/o Sh. Virender, r/o Vill. Nohan,
P.O. Dubloo, Teh. Junga, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Mohinder Singh s/o Atma Ram, r/o Village & P.O. Jahoo, Teh. Nankhari, Distt. Shimla
declare that my son's correct name is Nivansh Shyam, but due to a mistake, his name was written as
Nivansh instead of Nivansh Shyam on his Aadhar Card (8045-5154-6885). Therefore, I am willing
to have my son's name corrected to Nivansh Shyam on his Aadhar card. Nivansh and Nivansh
Shyam refer to the same person, that is my son. All concerned note.

MOHINDER SINGH

s/o Atma Ram,

r/o Village & P.O. Jahoo,
Teh. Nankhari, Distt. Shimla.
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